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LEGISLATIVE ASSEMBLY 
Thursday, 12th M41'ch, 1942. 

'"The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 

Xhan Bahadur Shams-ud-Din HBidar, O.B.E., M.L.A. (Nominated 
Non-Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

VETERINABY INSPECTORS OONJ'IBMED IN THE IMPERIAL VETERINARY RESEAROII 
INSTITUTE. 

1180. ·lIaulvi Muhammad Abdul GhaDi: (8) With reference to unstarred 
question No. 207 asked by Mr. Umar Aly Shah on the 25th March, 1941, 
regarding permanent Muslim Veterinary Inspectors in the Imperial 
Veterinary IWseurch Institute, Mukteswar, and the reply given thereto 0:1 
the 27th October. 1941, will the Education Member please verify and state 
the number of Veterinary Inspectors in the Imperial Veterinary Research 
institute who were confirmed after July 1934, as there are reailons to 
believe that three (and not one as stated in the reply) were confirmed 
during the period? 

(b) Will the Honourable Member please state the dAtes of appoint. 
ments and confirmation of all the present permanent Veterinary 
Inspectors ? 

(0) Will the Honourable Member please state if any Muslim Vpterinary 
Inspector has been confirmed since the issue of the Home Department 
Resolution of 1984, regarding the proportion of Muslims in the public 
services? If not, why not? 

The BODourable JIr .•• It.. Sarker: (a) and (b). A statement is laid on 
the table showing the dates of appointment and confirmation of all the 
present permanent Veterinary Inspectors. It will be seen from this that 
,only one Veterinary Inspector was confirmed after July 4, 1984, the dau> of 
issue of the Home Department Resolution on communal represeDtd'tion in 
the public services. 

" ~ If· ? ~ !'.. t 

t Answer to this question laid OJl the table, the queltiOller being abm!! 
( 1031 ) ,.t 
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(0) No. As ta~  a o ~  only one ~er .haa,b.en confirmed since that 
date. He had been officiating continuously since July, 1938. 

SlaUm.'" llhowing oolu oJ appoint".e'" alld conjirl'laaUOft oj Veterinary In.pectore, 
(Ruearch _,hlliBtanlll) at the Imperi.04 Veterinarv Ruearch Inlltittlk. 

Serial Name. Date of DatI' o( 
No. appointment. ooDfirmation. 

I. Mr. M. Ie Sroenivasan 9-11-1~8 9-11-1929 
2. Mr. J. A. ldnani 1-10-1931 1-10-1932 
3. !\Ir. K. Raghvachari 26-9-1931 1-7-1934 ... Mr. R. N. Mohan . 2-4-1932 1-7-1934 
fi. lIr. M. R. Dhanda 3-1-1933 1-7-1934 
6. Mr. S. Ganapathy lyer 27-7-11133 10-2-1939 
7. Mr. Balwant Singh 9-7-1923 1-9-1924 
8. Mr. N. C. Sen .  . 8-10-1929 1-9-1930 
9. Mr. S. K. Chowdhury 9-6-1930 1-9-1931 

PAUCITY OF MUSLIMS IN THE STAFF OF TBB IMPERIAL VETElUNARY RESEAROB 

INSTITUTE. 

+181. *lIaulvi Kuhammad Abdul Ghani: With reference to sturred 
question No. 506, asked by Mr. Umal' Aly Shah on the 25th March, 1941, 
regaruing paucity of Muslims in the staff of the Imperial Veterinary 
Research Institute, Mukteswar, and the reply thereto, will the Honourable 
Member for Education, Health and Lands be pleased to state: 

(a) what steps Government have taken to improve the position, 
since then; 

(b) whether any Muslim was appointed to any of the vacancies 
which occurred since then; 

(c) whether, in view of the special cOllsidcration shown in parti. 
cular CRses as disclosed in reply to stalTed question No. 145· 
Bsked by Haji Chaudhury Muhammad Ismail Khan on the 
18th November, 1940, any such consideration was shown 
towards Muslim fmbordinBtes in the matter of promotion to 
gazetted posts; 

(d) whether it is a fact that there are Muslim subordinates In 
technical posts possessing qualificat.ions and experience equal 
to those possessed by the incumbents of the gazetted posts; 

(e) whether the said Muslim subordinates were offered any officiat. 
ing chances in gazetted ranks to enable them to gain the 
necessary experience: and 

(f) whether Non-Muslim subordinates possessing lower qualifica-
tions than those requ; ... ed for the posts have been provided. 
with oftlciating chances and thus el;labled to gain experience? 

The Honourable Kr. N. It. Barker: ~  Government have decided to 
reserve the right, in filling Class I and Class II posts, to appoint, a Muslim 
'candidate even if he is not the first choice of the Federal Public Sernce 
Commission, provided he finds a place in the list oI candidates Tecommended' 
by the Commission as suitable. 

.. (b) No. No Muslim eaa61ate ~ blle:D. Included in the lists of candi. 
dates recommended 'by the Federal ~' 1 o  Service Commission. . 

t Anawel' to thi. qU81tiOD laid CD tbe table, t.he qllutioner beiq abMU. 
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. (0) No "special oonsideration" was shown in the case of the promotion 
:mentioned in reply to starred question No. 14!'S of the .18th N.ovember, ~~  
The rules governing on ta~ on .of the Federal Publ.lc ServIce ~omm 81on 

do not require such consultatIOn In the ~ e of £.electIOn o~ appom~ent to 
a Central Service Cla8s II post by promotlon from a subordInate servICe. 

(d) No. 

(e) One Muslim officiated for a short period in 1941: <?fficiating p~om~
tions to gazetted posts are made with due regard to semorlty and ment. 

(f) No. 

IGNORING OF THE CLAIM OF A. MUSLIM CANDIDA.TE FOR SURVEY OF D ~ 

CLASS II SERVIOE. 

+182. ·Q&l1 lIuhammad Ahmad ][&lmi: (a) Will the Honourable 
Member for Education, Health and LandB please state whether it is or ~ 
iB not a fact that the merit liBt of the Federal Public Service CommiBBion 
waB totally ignored in the recruitment to the Survey of India, Class II 
Service, for 1941? Is it a fact that a Muslim candidate who secured 
second position Bmongst MUBlims on the reBult of the Commission's 
examination and had qualified in all paperB, as required. waB not taken. 
and the post was given to the candidate who stood third? If so, why? 

(b) Is it or is it not a fact that recruitment to the Upper Suhordinate-
Service of the Survey of Indin is being mane from the merit JiBt of the-
~e era  Public Service Commission'B RUTvey ()f Indin, ClasB II EXRmina-
hon! on the definite understnndillg that the nC'('pptance of this lower 
servICe on the part of these candidates would not interfere with their 
subsequent recruitment to ClasB II Service if succeBsful at the next 
Examination of t,he Commission aDd otherwise found suitable hy the-
Commission·' 

(c) If so, was the candidate referred to in part (a) Rbove ignored? Is 
it a fact that he joined the Upper Subordinate Service by aecepting the-
offer of the authorities on the result of the ClasB II Examination of 19407 

The Honourable lIr. N. R. Sarker: (a) The reply to the first part iB in 
the negative and to the second part in the affirmative. The candidate who 
secured the second position amongst qualHied Muslims at the examination 
was not appointed to the Class II Service of the Survey of India as his work 
as a probationer in the Upper Subordinate Service showed that he was un-
suitable for the Class II Service, and the next qualified Muslim was ap-
pointed. 

(b) CandidateB who fail to secure appointment in Class II of the Survey 
of India on the result of the examination but get appointmentB in the Upper 
Subordinate service, are not debarred from appeHring, if otherwise eligible, in 
t,he subsequent examinations or from selection for the C ~  ,II Service if 
found suitable. . 

(c) His claims were carefully considered, but for the reason stated in 
reply to part (a) of the queBtion, he. w.&s not 9 pp nt~  to the Class II Ber-
vice.The reply to the la.tter part 18 m the affinnatlve. 

t ADawv; to tllia question laid on the table, the queationer being abnnt. 
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Arl"OlNTMUTS OJ' A VETERINARY OFFIOER AT MUltTBSWAR AND AN AssISTANT 

VETERINARY RESEARCH OFFICER, ENTOMOLOGY. 

U88 •• lI&ulvt Muhammad Abdul GhaDi: (110) Will the Honourable 
Member for Education, Health and Lands be pleased "" state whether 
Government are prepared to investigate the following castlS, II.S promised 
in reply to starred question No. 153 asked by Haji Chaudhury Muhammad 
Ismail Khan on the 1Bth November, 1940, (reply given on 27th November, 
1940) : 
Appointments ill last ~ 'em er vf (1) a Veterinary Oflh:er'Qt Mukteswar 

and (2) an Assistant Veterillury l1eseal'ch Officer, Entomo:ogy, with spe-
cial reference to following points: 

(i) in view of the paucity of Muslims in the Gazetted classes in 
the Institute, was any direction given to the Public Service 
Commission that Muslims of prescribed qualifications should 
be given preference? 

(ii) whether the candidate selected fol' the post of Veterinary 
Officer had previously beell rejected more than once by the 
l'ublic Service Commission for many Gazetted posts includ-
ing the one for which he has now been selected? 

(iii) how the qualifications of the rC]t:cted Muslim candidutes 
compartld with those of thtl candidates stl:ected for these two 
posts? 

(b) Will the Honourable Member be pleased to lay on the table the 
report of such invtJl:ltigation and the orders of Governllltlnt passed thereon? 

The Honourable Jlr. N. R. Barker: (a) (i). :\0. In each case the candi-
date recommended by the Fedel'll! Public e ' '~ e Commission was appointed. 
Directionfl have been issued that, in futUl'e requisitions to the Federal Pub-
lic Senice Commission for thtl filling of Class .I sud Class II posts at the 
Imperial Veterinary Research Instit.ute, an instruction should be included 
that "the appointing authority reserves the .right to appoint a Muslim if he 
is included in the selected list of candidntes r!;commended by the Federal 
Public Semee Commission". The existence of such an instruction, how-
ever, would not have IH-aili!d Muslim candidate .. for either of the two posts 
cited by the Honourable Member, as in neither case did a Muslim figure in 
the list of candidates recommended bv tho Federal Public Service 
Commission. . 

(ii) and ~  Government are unable to discus£! the qualifications, indi-_ 
vidual or relative, of the candidates for these posts. These are matters for 
the consideration of the Federal Public Service Commission and Government 
entertain no doubt that the Commissioners did cor, sider them. 

(b) Does not arise. 

THE INDIAN FINANCE BILI-contd. 
Kr. President (The Honourable Sir Abdur Rahim): The House will now 

resume consideration of the Indian Finance Bill. 

Kr. B1II8nbhal Abdullabhal Laljee (Bombay Central Division: Muham-
madan Bural): Sir, yesterday I was dealing with the questIon of machine 
toOls and with the prodl'.ctive capacity of our couritry.· I find thlJt in the few 
remarks that I made I have not been able to· convtince many' of my friends 

t ADiwer to t.bia qaeet.ioD laid on t.be table, t.be qaeet.ionef beiDI abient. 
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here as to the capacity of our industrial conceru;; to help Government in pro-' 
duction in the matter of machine tools. What I pointed out. was that we· 
have not less than, in my  humble opinion, 800 industrial concerns, each of 
which· has got attached to it what is known Bs 6 mechanic shop or a work-
shop. So far as I know, most of these workshops attached to these indus-.· 
trial concerns have Il. large number of machine tools such as, lathes, wheel. 
cuttling machines, shaping machines, slotting machines, drilling ma ne ~ 

brakesmithies, tin and copper smithies, foundl'Y, etc. During the tour w& 
have had recently as members of the Defence Consultative Committee, I saw 
a good many workshops which have been created by the Government, and I 
must say that the work done there is efficient, good and as much as could 
be desired and I have a ~e  specimens from them. Having said that much, 
I know, and everybody else knows that both in England and here we bre 
short of macboine tools. I have told you in brief that all endeavours have 
been made there and probably endeavours huve also been made in this 
country to obtain these machine tools, to get hold of second ha.nd machines 
that are lying throughout the country, that in "England they have utilised a 
large number of industrial concerns to help them through their workshops to 
turn out the required things through their machine tools. I also pointed 
out that the same thing has been done in Australia, and the other day I 
quoted, and I shall agajn quote a few lines today that ha\'e appeared 88 
recently as the 25th February last in an authoritative statement: 

"Australia will soon have 36 Government munition factoriea working at full pru-
sure compared with the 11 at the outbreak of the war. In addition there are 100 
private annexes Bnd .an undisclosed number of private factories working for the 
munitions department. About 2.000 factories are working for the supply depart.ment 
on supplies and other things. This represents 100 per cent.. inerea.e in six mont.h •. " 

YesterdAY my Honourable friend, Sir Vithal Chandavarkar--I am sorry 
he is not here--expressed the opinion that Government had taken an inven-
torv of the machinery that was at present in the workshops attaclied to the 
miiis. I immediately said, it is quite right. Further more, when I !laid that 
we should have the workshops attached to our a tor t~  to work for 24 hours, 
my Honourable friend desired to say something but I did not yield. My 
Honourable friend, the Finance Member, said, "We are ROrry YOIl would 
not. allow somebody who knows some facts to place them." I was Rure of 
my facts and did not wish any interruption. But here we find that an in-
ventory has been taken of the machinery working in the workshops attached 
to no less than 800 industrial concerns in this country. I concede, aR Sir 
Vithal has pointed out, that 80me spare machinery from there and which 
would be uRable for munition purposes were given to the Government. But 
that does not end the queRtion as my Honourable friend, the }1nance Mem-
ber, would like us to believe, because he said in all interruption, "Sir Vithal 
has disposed of the matter." I say he has not. He has not been able to 
dispose it of and I am prepared to show and prove t,bat at present we have 
workshops, 800 in number, which are used for the purpose of making re-
pairs to the industrial concerns which are cLUTying on their business, but 
these workshops are not necessarily engaged in th£. repair works all the 24 
hours. It is impossible to believe that most of the latest concerns Rhould 
have workshops which would be engaged on their repair work for 24 hours. 
These workshops, as everybody ought to know, are used when there are 
breakdowns, and, surely, if a concern has a hnakdown 'which,. would keep 
the workshop attached to it enga.ged for 24 hours, it must be 8 rotten 
concern,· it must be as old fiS I said, 80 years, because I think t,he fil"!lt 
textile mills were established RO years ago. 
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" ~ ere ore  my contention is that, although the industrialist is prepared; 
willing and anxious to help the Government so far as machine tools are con-
cerned-in fact, when they have already offered their spares as my Honour-
able friend, Sir Vithal, has said, are we now utilising all these workshops for 
minor and other works? I say with confiden(le that we are not. I wish 
that the Government should carefully make an enquiry into that, and if they 
,are assured that these workshops are not working for 24 hours, that all the 
;J,Dil1s are not working 24 hours, as an impression was given here in an 
'interruption-mms are working,-few, for 24 hours, some are working for 
'2 shifts, 16 hours, but very few working 24 hours. But eveil if they Bre 
"working two shifts and three shifts, 16 hours or 24 hours, my contention is 
-that the workshops attached to them are not wOI'I{ing for 24 hours and as 
: has been the case in England and in Australia, the industrialists here are 
willing to come forward and the Government should take full advantage of 
these workshops. Let us take full advantage of these workshops at least until 
-we are able to get suffictent tools. My Honourable friend, the Finance 
Member, interrupted and said: 'You are aWQI'f' of the fact that we want 
'.machine tools'. Yes, Sir, but we have not been told that in this House 
,an.d in an authoritative way. We have only been told in the Defence Com-
~ mlttee three months back and something in thE: Secret Session only a few 
..days back, after the W8t- has gone on for over 3l years, Even thtln may I 
"tell you I have already drawn the attention of my friend the Secretary in the 
Defence Department on the 24th January, pointing out these facts in a let-
te: and the r~p  that he sent was almost 1,he same reply as Illy friend, Sir 
Vlthal, has given, to the effect that these machineries in the industrial cOn-
cerns will be t ~o  when needed .. ,  ,  , 

'Tba Honourable Sir Jere-my ltallma.n (Finance Member): The Honour-
able Member spoke about machine tools for over half an hour yesterday, 
and he got to the stage, when tour o'clock struck, of speaking on the l".jnance 
Bill. He is now giving the subject of machine tools a new lease of life, if I 
may say so, and he has resumed a subject which we understood him to have 
~ a te  yesterday. 

Kr. Preatdent (The Honourable Sir Abdur Rahim): If the Honourable the 
'Finance Member can point out what the Chair can do in thE' matter of regu-
lating such speeches, I should be very much obliged. The Honourable Mem-
ber (Mr. Husenbhai AbdullBbhai Laljee) ought to remember that there are 
<lther Members who want to speak. The time of this House is not the 
monopoly of any particular Member. 

Kr. Busenbha1 Abdullabhal. Laljee: I will ('onsider seriously the advice 
·given by the Chair, but I do honestly feel, having seen records of the proceed-
ings of this House, that Members have spoken for much more than two 
hours or three hours, or five hours, and what I have to be careful is only 
i.hat I should not repeat the matter; but I do not see why the Finance Mem-
ber is allowed to interfere in this way; and now, when I find further that 
these Benches are empty (referring to the Muslim League Benches) and that 
they would have taken at least ten times more timp .... 

.,. Pr8lldent (The Honourable Sir Abdur Rahim): The llonourable 
Member does not know that they will not take part in the proceedings. 
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"Mr. H1JHDbUl.l.bIulla .... Lalj •• :  I will consider the advice, but I am 
now,' Sir, aoing my duty and I shall have to do my duty to my country, to 
my constituency, as well as I can. I was pointing out when my friend, the 
Honourable the Finance Member, interrupted me, that in the letter to me 
!rom the Secretary of" the Defence Department it was stated that the work-
:shops and the industrial centres will be taken into use and that shortly we 
will be considering proposals in connection t,herewith. Therefore, what I 
have been saying is true and correct that these workshops have not been 
utilised for 24 hours as we ought to do in the interest of the defence of this 
.country and it is for that reason that I am preseing e~rne t  the most ~m

portunt and vital question before us of the machine tools and turning out of 
more munitions. I have been pressing this question on this House BS 
:strongly as I can and I think in fairness to the critical circumstances in 
wMch we are at present the Government Benches ought to welcome any 
:suggestion in that respect. This clearly shows that what I have been telling 
.over and over again .. 

Mr. Pr.sident (The Honourable Sir Abdur Rahim),: The Honollra51e 
.Member need not repeat that. 

Ilr. Buaenbhai a~ Lalj •• : .. namely, that there is very 
little trust among the people, although they are anxious to help the 
.Government. 

Now, coming to the Budget. in details, ~  I stated, we find that the 
Honourable the Finance Member has done his level best to produce the beat 
be can under the circumstances in  which we are placed. He has told U8 
that he has a large sterling balance lying in England. He has told us that he 
proposes to use 101 millions for the payment of the sterling debt, 70 millions 
in the month of March and another 70 millions in the month of January, 
1943. If he can expedite tha.t payment, because our money is lying there. 
·there will be so much saving in ~ntere t  I also wiah to draw the serious 
attention of the House to the fact that every day sterling balance is being 
:accumulated and how does he propose to bring that money down, to India. 
How does he propose, if these monies remain there, that we shall be able 
to finance commerce and industry and our agricultural products. Of course, 
there are ways by which he can help us to divert some of these monies to 
America. from which we can get some raw produce and some manufactured 
articles which may be useful to us. Anyhow this great balance lying there 
in England must cause great anxiety on account of the facts I have just now 
mentioned. The Honourable the Finance Member at this time has provided 
for one fourth of the deficit by taxation. In the rreviouR budgets he has 
·tried to lay down a certain ratio. I am glad that he has brought that ratio 
-down but may I ask him one simple question. It is this. H;s very borrow-
ing by loans for long periods is because of the fact that the advantages of 
"these borrowings will not only accrue to the present generation but it will 
'accrue more to the future generation. Even in ordinary cases when public 
works are undertaken, this principle has been always adopted for the same 
reason. So far BS this war is concerned, if we succeed, which we hope we 
·shall, then the benefit of these great sacrifices will accrue not to a generation, 
not for 25 or SO or 50 years but let us hope for 100 years. -If thl}t is the 
principle on which all borrowing is taken. if that is the principle then out' 
regular revenue budget ought to be adjusted nccordingly. I ask in all fair-
ness and equity, whether the present generation, the present peorle, who are 
&acrificing not only money but their Jives. are to be taxed any more. They 
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a~e biBeD taxed for the last two years. Before that time they were taxed. 
enonnously which was admitted on all hands. E,"en at this stage when all 
B0rts of sacrifices are being done by the people of the present generation. 
why should the Government think of taxing them any more? Are t e~ 

capable of bearing the increased burden of taxation and is it fair to them? I 
think that all the present war requirements of the country whether they be. 
of .n00 or of one hundred million pounds should be met out of the loans and. 
these loans must not be {or 30 years but for 50 years in all fairness. So far. 
as this country is concerned and the poor middle class people and the ordi-
nary people are concerned, it was conceded even before \he war that the;)t 
were over-taxed and that they could not bear any further taxation. You have. 
already over-taxed them for the last two years and you are going to tax them. 
still further. As some Honourable Members huve pointed out. rich persons. 
would feel over the super-tax and the excess profits tax but they will noh. 
have bitterness in them because, after all. Government will protect their. 
property. But what about the poor and middle class people? They have 
already been making conS'iderable sacrifices and they cannot make both ends. 
meet and yet you want to tax them further. 'rh" result will be that you. 
will create bitterness in them. Do you want goodwill or bitterness among 
the masses who do desire that this war should end in our successes soon and 
that their country should be defended. In these· circumstances, if you touch 
their hungry stomachs, then you will do the greatest wrong and no good will' 
come out of it. 

Sir, some of m;y friends on the Treasury Benches are very anxious that I 
must ~t down. I do not know why my friends 011 the Treasury Benches are--
so anXIOUS that I should close my speech. 

~ BOIlO1U&b1e Kr .•. S. An., (Leader of the House): I am nob 
anXlOUS. 

Mr. Buaenbh&t Abdull&bh&t Laljee: Thank yuu very m ~  I have never 
been a very great critic nor have I been one of those who have non-co-
operated with you. But I must bring to your notice the facts which I fee! 
conSCIOusly if I am to honestly co·operate with you. I hope you will tam 
my remarks in that light. 
Yesterday when I was speaking about the supplies I have said that I 

have very great regard for the ability of the lfonourable the Supply Mem-
ber. Very few Honourable Members know that we have been knoWing each 
other for more than 45 years. We read in the same school in our very early 
days and we huve been in the public life together for more than 25 years. I 
know that the Supply Department, of which he is the head, is doing wonder-
fully good work. But I do wish to emphasise that he does require further 
assistance to find out the ways and means to increase our production. He. 
has been hard working and over working but that does not meun that we. 
must not employ or explore every source which may be available or which 
could be made available. I need assure him that every industrialist in this. 
country is more anxious to co-operate with him than they would have been 
anxious to co-opera£e with anybody else. Not only that, even if I say thait 
the industrialists of this country love him, I won't be saying too muchL 
Therefore, I do hope that the Honourable the Supply Member will take the 
remarks that I made yesterday tin the light in which they were made, namely. 
to help the successful prosecution of the war. 
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'Ihen, Sir, with regard to the overseas problem, I did not wish to say any 
hard words to our pr,.esent Leader of the House. I said yesterda.y and I stilll' 
maintain it that ,tM conditions, unfortunately, are still existing which had 
been existing for'iome time past. I know the great difficulties under which. 
he has to work now because of the war, but I do st,ill desire that he """,11 try' 
to exert a little more so that the people o~ this country may feel not only" 
obliged to him but feel that a serious attempt is heing made ana that equality 
of status is conceded to them as the subjects of His Majesty the King ~ 

Emperor which has been  denied to them so long. With these words, Sir, L 
resume my seat. 

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): 
Sir, I wish to speak only on a few items on the Bill which is before us. r. 
want to make a few observations so that the Government may know what 
is happening in tho ~o ntr  Really speaking, nobody will grudge any 
kind of expenditure which is required for the defence of the country if ~  

is properly spent. But if it c.()mes to the notice of the public that the-
money which the poor people ore giving is being squandered mercilessly._ 
then they will naturally feel dishea,rtened. If they come to know that the' 
Government are not using proper vigilance over the Departments which: 
are the spending Departments, they feel it all the more, I want to bring 
to the notice of the Honourable the Finance' Member two things. First .. 
of all, it has come to my personal knowledge that in Meerut, the army: 
authorities wanted some contractors to supply them mot<>r lorries. They' 
asked lot of contractors to come to their help. A contra('tor was selected,. 
and his rate wus Re. 10 per lorry per day. After a few days another urruy' 
officer got another contr(jctor and gave him Rs. U per lorry per day. The· 
result was that all the lorries which were working with the first contractor' 
left him and went over to the man who was given Rs. 11 per lorry per day., 
The lorry drivers and owners naturally wanted to have one rupee extra, 
from the second contractor. The first contractor went to the officer con-
cerned and complained about thill arrangement. He asked as t<> how could" 
they work in the same district with two different rates. The contractor-
said that he knew that in Bareilly lorries were engaged at the rate of' 
Rs. 12 per day. 'l'hen. another contractor came to Meerut" and they gave' 
him Rs. 111 n day. The same thing is being repeut.ed everywhere M-
Meerut, because you have got contractors, one was supplying at the rate-
01 Hs. 10 per lorry per day, and the other at the rate of Rs. 11 per lorry-
per day. Afterwards, both these contractors were wiped out and a full 
('ontract was given to another man at Rs. 13 a day on the lame excuse 
that the other contractors could not supply the number of lorries required 
by the military Ruthoritiell, say 600 or so per doy. My good Sir, if you 
give me Rs. 13, I will gh-e you double the number of lorries. This is what, 
another contractor said. I say, this is sheer humbug on the part of th& 
army authorities to squander money like this. They spend Rs. 8 e;xtra per, 
day pel' lorry, and for 600 lorries, they spend RB. 1,800 extra per day. 
This is all unnecessary expenditure. Who has got to pay this extra. ltJoney't· 
It is the poor taxpayer of India. In the present Finance Bill, the Govern-
tJlent have lowered the lim:t of taxation from Rs. 2,000 to Rs. 1,000. They 
now collect income-tax on sums between Re. 1,000 and Rs. 2,000 also 
which they were lIot formerly doing. Is it to give'the army authorities 
extra money to waste that the Government are taxing the' poor like this?'-
'rhe anny people are putting into the pockets of contractors an extra 
Rs. 1,800 per doy in one district alone. Or it may be that it goes into tha.. 
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pockets of somebody else. Who is responsible for t.his scandalous waste 
..of public money? I urge on the ftoor of this House that this case should 
be enquired into, a full investigation should be 'made, the bank accounts 
of the arUlY authorities who gave this contract should be checked, and if 
.you find that within the last few months, their bank balances have increas-
,ad abnormally, then those funds should be confiscated. The Income-tax 
Officer might send notice to these army people who gave contracts, so that 
he can find out the exact income 01' these people. If these people are 
found guilty, no mercy should be shown to them. They should. be dismiss-
oed summarily. People who are found corrupt deserVe no quarlers at the 
banda of the Govenuu£>nt. At first, I could not, believ(' that such corrup-
;t.ion could be rampant in the Mmy Department. I do Dot understand 
why the army authorities should show such glaring partiRlity to some con-
tractors unless thcy themsdves have some interest in the contract. This 
has happened not on.:e, but twict· in Meerut. Last year too, there was 
. a lorry contractor who did supply lorries, and he was told summarily that 
his contract ceased the next dliv. The contrllcLor, who had collected a lot 
.of lorries from the Punjab ana" other places, and who had paid for petrol 
.and who had entered into sub-cc.ntracts, was told one fine morning that his 
.c.ontract ceased the next day. This was a great hardship caused to that 
contractor. The Govermmmt want to treat everything connected with the 
Defence Department ihl a great secret. We, the non-officials, to whose 
.knowledge such gross corruption comes, cannot keep quiet. We have a 
,duty to our constitup.ncy and to the tax-payt'l's in India. We cannot allow 
our people to be taxed if only to place money at the disposal of the 
.Defence Departmdnt for such extravagant purposes. If you cannot exer-
·cise proper control, if you cannot keep vigilant, then you must take n~ 

·consultation non-officials who will supply you with proper information. 
You must wake up and find out what is the realion lor all this extravagant 
-tlxpenditure. It will be dishonest on my part, if 1 ilay that I should allow 
.my people to be taxed simply to squander the money like this. If you 
want to fight the enemy, if you want to defend India properly, I will he 
the first man to ~ppro e the taxing of the peop ~ to the utmost limit. In 
,the C8se of income·bx, 1 would even s11ggest that you should lower the 
.limit to Rs. 500. If there is an emergency, I am prepared to go any length 
,to raise money for defence purposes. But it will be dishonest on my part 
,if I go and say, you eholiid tax Illy people simply to squander the money 
in the Defence Department. This thing bas been going on, and it has 
come to my personal knowledge, and, therefore, I am bringing to the 
~not e of the Government that there is some golma2 going on in the 
.Defence Department Rnd you must enquire into ·the matter. This thing 
;b8S not happened in tht< Supply Department where contracts are given. 
,But the contracts which Rre placed by the army autborities are not all 
,straightforward. In some casell they give double and treble the ordinary 
'rates. This leads to a lot of discontent in the country. It is not really 
,proper for any honest man to keep quiet in the face of such malpractices. 
::That is why I have e ~e  these people before the Government so that 
,the Government might tnke proper steps. The Government should get 
hold of the contractors, and, t ro ~  the help of the non-officials. t,bey 
lDlust sift out the truth. You must give the contractors a guarantee that 
no legal proceedings will be taken Il!lainst them if they g:ve proper infor-
.matian. On this condition, they will divulge the truth. Thus lOU will 
!find that a lot of corruption hilS heen going on. I suggest that these 
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jpeople who are found corrupt snould ~ discharged at "nee. ~ e  ~ a 
-disgrace to the army; they are not the proper men to be placed In pos.tlon 
.«trust and responsibility at the present time. First of &11, they should 
.be discharged and then prosecut.ed. Whatever else you do, no mercy 
.hould be sLown t.o them. War is knocking at our very doors; here some 
'people think that, on the pretext of war, they could make a great fortune. 
While everybody is Buffering, I/. few people must make mOl!ey and they 
should get-rich-quick simply through this corruption. Sir, thiil is the first 
,point I wish to bring to the notice of the Government. 

The next point which I shoulcllike to bring to the notice oithe Govern-
ment is this. I cannot understand what is the reason for the Government 
.taxing silver at the present moment. Before Japan entered the war, the 
price of silver ~ about &. 6:l-2-0 per 100 tolas sometime ago. That 
was fluctuat:ng within a few unnas this side and that side. But when 
.J apan entered the wal, it went up to Rs. 70 per 100 tolas. When Singa-
.pore feU, it went up to Bs. SO per 100 tolas. The day when the Finanoe 
.Bin was introduced, it went up to Rs. Sl-S-0. But with the news of the 
~ p o  ~ap oon  ~ e price of ~ r went up to Rs. S9, and it gradually 
rose, so that today it is about HR. 95 per 100 tolas. Where is the silver 
gping? Why is the price of silver soaring like this? Does the Honourable 
~14em er realise what is happeniug to the currency position of India? Does 
.anybody value his currency notes? Why are the people purchasing silver? 
Why are the people hoarding silver? Because they do r.i.ot want to touch 
-your currency notes. Therefore, they convert their wealth into silver. HdS 
"the Honourable Member taken any action on this? Why WIloS the price of 
silver not controlled at once? As soon as Japan enterad t.he war, when the 
'Gpvemment saw "that there was a tendency on the part of silver prices to 
go up, the Governmtlnt should hlive brought in a measure to control the 
price of &ilver. I haur that Lbe !l.eserve Bank has Ftopped the sale of 
silver. Your silver coin is geWlJg discredited, b.:lcaus';! there is not much 
Alilver in it. Your note is gettin;: discredited in the country, and yet you 
-are taking no action. The result is that the price level is going up high 
and high everyday. Even the price of gold, which was remaining statil)ll-
ary at Us. 40 per tola a few dlLys before Japan entered the war, now has 
gone up to Re. 56 pet' tola. Where is all this guld, and where is all this 
siLver going? I was talkmg to an official of an Indian State last night. 
_He happens to be cowing frorr. somewhere in Marwar. He infomled me 
that in his part of llie country alone, people hod brought about eight crores 
'worth of gold and silver. When war broke out, these people put up peti. 
tions to the Maharaja saying that they should be allowed free of customs 
dut.y to bring gold and silver into t ~ State. The Maharaja agreed 
willingly. But the Minister V\ Ill! p little bit careful. It struck him to find 
:as to what was the reason for these people wanting-to bring gold and 
silver into the State. He thl:ught "I must have at least some kind of 
:statistics when they bring into my territory silver and gold", and he said 
that he would allow l.t to .(:ome freE. of custome duty provj(led they declared 
ai the customs the quantity Qf gold and silver brought and its value, and 
provided also that they did not use it in the S·tate, These people agreed 
.and declared that they would not use it. Then he collectedall the statis-
tics and he was telling me last night that in that small State e~ t crores 
·of rupees worth of Sliver and gold has gone and has been buried under-
~ ro n  in three or four people's houses. Why .Llot issue an Ordinanee to 
bring back all this 3ilver which hal gone from British In,liB and hBS been 
JlOflrded under the ~ro n  YOl1 can stop this and &top the fluctuation, 
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You may say that the value of :vour rupee coin will go up. because it is A' 
token coin only; but your old silver coin was also a token coin and did 'n,* 
contain" silver worth the nominal value of the rupee. And what. will b.· 
the effect if it goes up to Rs. 100 a tola? All your Edward VII and George" 
V coins which are ':It ill in the market and not ceased to be in r at ~  

will be melted. Th(>n yeu will be faced with the diffi('ultv that while your-
books in .the Reserve Bank will show that there is so much (·oin in circula.-
tion, it will be only on paper and there will not be these coins in circula-
tion. The result will be that those financiers who know it will know that 
the value of your currency must depreciate and it will go em. depreciating. 
You have been seeing this for the last tbree months. from "hout the 7th 
or 8th December, ~ you have tnken no action. Action !>hould have besn 
taken at once t o ~  it is right that your new George VI ('oin' has come 
up to the same level. It may be a token coin. out its value a~ increased; 
because though it h'ld originaUy six annas worth of siher, it will now ~ e 

at least tJight annas wo .. th; and people think it better than your paper-
notes. The difficulty was met wben you introduced the rupM note. That 
saved the situation .md brought forth a lot of coins. But this year hoard;. 
ing has come in on r\ccount of the rise of the pric£' of s·lver nnd gold. Gold 
has gone up t.o Us. 5tj ffr 1011n. und a lot ,)f peop ~ are ftplling their gold:. 
Formerly it was going ,,,. meet ~~ ' liabiIit!es outside, <lnd tc day it is be;ng-
hoarded by a few p:>ople and put under the ground. So I think it is right' 
and proper that o '~'rnment FlJOuld issue an Ordinance to requisition all 
the silver that they know to be hoarded and the Reserve Bank should issup.-
a certain amount of silver at ;hat rat£' which prt'vaile.d at a certain time. 
It may be Rs. 62 or Us. 70,-1 leave it to t.hem, and If tht' Reserve Bank 
issues a certain portion every month, that will keep down the price. You 
mav melt your old coinR or the new ('oin!'. but, at the same time, the sale 
of silver should continue in ord(>r t.o keep prices :Io\'\"n and not let the poor 
people suffer. You know what the Indian mentality is. and. -during 
marriages, some amo'IDt of, jewellery has to be gh-en. They must P?r .. 
chase it, and if thE'v do it now, it will bring them probahly half the prIce-
nft;r the ;ar. If i. man purchases sHver now for Rs. 100, his capital will' 
be reduced by Rs. ~  after the war. . 

The Honourable Sir Jeremv ltalsman: What, about the silver that he-
had before which has now gone up to double the value? 

Sir Kuhammad Yamin Khan; But the Honourable Member knows; 
lhat the poor man here will never part with his silver in spite of the fact 
that he can make :J profit aIlel double his wealth. He will keep his little-
silver. because it may be valuable to him afterwards. Nowadavs TumOUT-
mongers are saying that the British Government are going: and this poor-
man feels that if that happens, your not.es will be worthless like the 
German maT ks after the late' war. This kind of rumour is going 1)1\ and' 
the poor man, therefore. does not wnnt. to part with thi!'; liU.le silver. 
which may become afterwards his medium of exchange. So the poor maD' 
hoards it and keeps his jewellery for had times when they come. When 
he is in difficulty, he goes and pnous his jewellery, rather than sell it 
although he has someiillles to r ~ interest which is equp.1 to the value of 
the jewellery itself. He paWllS it and pays interest of ahout, 81 p~r cent. 
per month on the ~ r t  of the jewellery; somet.imt'ls hI' haa-paid eveD 
(\ per cent. per month, but he has I!'ot back the jewellery and not sold t~ 
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'9J.'hat is the ment.ality of the poor man; in having his jewellery, he thinks 
'it is in his own bank. It is, thorefore, wrong to suppose that on account 
'Of the rise in prices he will bring out his silver and sell it in order to make a 
:profit. That he will never do Sir, my advice to the Government is that 
:they must take immediate action in stopping further rise in the price of 
':'Uver and bringing out into the market all the hoarded silver. A certain 
'iimit--say, 100 tolas or 200 tolas-or even 1.000 tolas should be fixed, aud 
nobody should be all(\wed to keep more than that as bullion. If, in that 
"Way, you are able to throw into the market crores worth of silver, this 
:tendency of discrediting your notes will stop. You should make every 
-affort to see that this :dea that your note is valueless should not prevail in 
:the country, or else the responsibility of the. Government will never be dis-
"Charged prop'~r  You must keep your note ..... 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
.Member has made that point often enough. 

Sir Muhammad Yamin Khan: Now. Sir, the other point which I want 
'to bring to h!!l noti('e from t.he poorer people is this-the Honourable 
'Member may communicate it to the Member concerned, because I do not 
'find all the Executive Councillors present at the moment. It is the ques-
·tion of supply of wheat and wheat flour. Although it was debated e t~r

day, I feel that this point was not discuRsed. You cannot control the price 
of wheat· unless you control the price of coarse grain. You have not so far 
taken any st.eps to control the sale price of coarse grain. Only one glance 
in any newspaper in the IlIorning will show you that. barley flour 'is selling 
-at less than 7 seers to a rupee-I think, exactly 6 seers and 12 chattaks; 
naira is still higher; gram has gone up to 7 seers; and wheat, as you know, 
is selling at 7 Eleers to a rupee. Now. if the .cheaper and coarser grain 
e ~me  costlier than wheat, naturally the tendency of those who were 
:accustomed to use that would be to turn to wheat and wheat flour, because 
it is mor.J sustaining. If a man nlcleds half a seer of coarse grain at one 
iime, he will only require 2/l3rd of wheat flour in it-s pluce, and he cal:! 
-very well do with that. I am glad that while I &m on this subject, the 
Honourable Memher has {'ome. Sir, I was just saying, before the Honour-
able Member came, that unless you control the price of conrse grain, you 
'Cannot control the price of wheat. The price of coarse grain ought to be 
controlled. otherwise you cannot control the price of wheat and wheat 
Bour properly. At present wheat flour, barley flour, bajTa flour, gram 
,,(channa) flour are all selling at about the same price .... 

•• Preaident (The Honourable Sir Abdul' Rahim) : All that was fully 
.discussed yesterday. 

Sir Kuhammad Yamin Dan: Sir. I am sorry I was not here yester-
.day. 

Kr. President (The Honourable Sir Abdur Rahim): -That. does not 
'tll8tter. 

81r .uhAmmld Y&mInKban: Sir. I·was told that this coarse grain 
1D~~te r w&s not brought to the Honourable Member's notiee, and that is 
-Why I am doing tJiat now. 
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Sir, I think all the coarse grain should be requisitioned, as otherwise' 
~  difficulty of scarcity of e~ will not. be overcome. I, will, therefore,. 
advise that immediate action may be t.aken in the matter of control of 
prices of coarse grain, because the crop has only just been harvested and: 
wheat crop is coming. Coarse grain must sell cheaper. otherwise there will 
be a great. deal of difficulty when the new crops of wheat come into the' 
market. 

As regards the proposal in the Finance Bill t.o bring dow\ the limit of 
taxation from 2,000 to 1,000, although the Honourable Member says that 
this money will be ~om  kind of accumulation, I think it is very inadvis-
able. I do not think it will bring much relief while the prices are going 
up. The prices are getting higher aud higher, and the man who suffers the 
most is the man whose income is fixed, say betwpen one thousand and two 
thousand. He has got fixed income. and he CBnnot increase that in any 
way, and then he is saddled with this. Of course, an ordinary labourer, 
even if he is getting six or Reven annas per day. CIUl increase that to, saY, 
twelve annas. He will go and ask. "I am not willing to work for this 
salary or for this wage as it does not even bring me sufficient food. 'fhe-
price of food has gone up. I must get more." He will get more and may 
not suffer so much. but a lower middle claRs man. whose income is not. 
elastic, whose salary is fixed and which I!annot be. increased, has got to be 
content with what he gets. And then you have taxed him. You know 
that his bare necessities have gone up very hi!!h-foodstuffs, cloth, house· 
rent, in fact every thing costs more. He cannot indulge in any luxury, 
but he has got to pRy for the education of his ~ ren  Rnd for many other 
things which are bare necessities. 1 think it will not bring you so much 
relief as it will cause hardship to the man wl'om you are proposing to tax. 
A tax is good if it brings ~ er evil and greater benefit, but if it brings 
lesser benefit and greater evil. that taxation is bad ,in principle. In this 
case, I think, it will not bring BO much benefit to the Government as it 
will bring hardship to the poorer  classes. And. therefore, Sir, at least r 
feel-though it may be necessary-t.hat this taxation is inadvisable. The 
Honourable Member has given figures whirh are so mixed up that we do 
not know what will be the net benefit which he expects for the Treasury. 
Then, it will involve extra expenditure for the collection of this tax-that 
was tried once and he found that that was hopeless-and I do not think 
that. it will make much material difference now and specially when the war 
is going on, when you have to keep the poor man contented. when you 
have to make a gesture that the Government are not in much trouble, it 
is not conducive to keeping proper order in the country if you tax the man 
who carries about all kinds of bad rumours in the towns and villages. I 
think your policy should be not only 8 merely mercenary policy. Theother 
side should not be ignored. You have to keep the masseEl contented So 
that they may not think that bad time is coming. You have got plenty of 
people whom you can tax. Why insist upon-a high level of the minimum 
of Excess Profits Tax? You nould reduce it. You could get much more 
from that. Why not reduce the limit in the case of people who have been' 
making extra profit? Excess Profits Tax means that the mall is making 
extra profit on account of the war. and he should make payment toward!l 
the war. The man who is benefiting should be taxed, and not the man' 
who is already sufJering on account of the .. r .. You "re ~ p  ,both 
with the same colour-the man who is ett ~ an the beneft'toft accounv 
of the war, and the man who is losing everiihillg on acC()lUlt. Of the ~ ~  

• I, " :.'! It 
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There should be BOme kind of proportion in that. The man who is losing 
everything should not be made to lose further, while ·the man who is bene-
§ting should be taxed to its maximum limit. I think this would have been 
~e proper course . 

. ~  will,now make 0. few very short geDt!tl:l1 observations. as this is not a 
12 ~  ' 'year when '·e"VerybbdY should' "entilate 'the 'grievances of Ihis 

. constituency. I will speak on only two or three matters, about 
which I have spoken before. We hear that Calcutta is in the danger zone 
and it has been so declared by the Government of Bengal, 8ild we find that 
a -lot of people have left; but 'we do not knciw what action'has' been taken., 
to remove our valuable things from Calcutta. I attach great value to our' 
books in the Government of India Library there and the exhibits in the 
Museum. You cannot replace these things if a bomb destroys them. 
There are certain very valuable books and records  which have been there 
for u very long time. lind there are also manuscripts which ('IUJUOt be, 
replaced. The articles in the Museum all!1o should be removed to a safer' 
place. I have always suggested that they should be removed to Delhi, aB, 
there is no justification now for our 80v.enunent of India Library to be kept 
in Calcutta; it was kept there when Calcutta was the Capital of India. 
Now Delhi is the capital,-not Calcutta; and Delhi is 0. central place where 
students, who want to conduct research, can do so. Calcutta has a big 
population which can use the Library in a better way than Delhi. but that; 
can be done by the Library of the Local Government, 'not the Government 
of India Library. The Government of India Library must be transfcITed 
immediately from Calcutta-the valuable records and manuscripts should 
be shifted as soon as possible .  .  .  .  . 

Mr. N. V. H. Symons (Government of India: Nominated Official): 
May I just inquire of the Honourable Member whether his remarks are, 
theoretical. because I was tnlking to the Maharaja Bahadur Tagore only 
a few weeks ago, who is the Chairman of the Trustees of the Museum in. 
Calcutta, and they have dene all this already. If he has any information 
that something is left undone, we shall be very glad to do it. 

Sir Muhammad Yamin Dan: I am very glad to know it and it gives 
mf) great satisfact.ion; but will the Honourable Member throw some light 
as regards the ~ rar  

Mr. N. V. H. Symons: That is ths immediate concern of the Educa-
tion, Health and Lands Department. 

Sir MulWnmad Yamin Dan: I would like that the Honourable 
Member in charge of that Department may take note of this and follow 
suit. (InteITu'ption.) I do not care for the buildings; buildings can be 
erected and re-erected manv times. but· the stock is valuable and cRnnot 
be re-placed-a few bricks cim be put up any time you like. But valuable 
things shOUld be shifted immediately to places which cannot be in the 
danger zone. 

I would like to make another general remark. tn India it is only 
that pFlrson who is absolutely anti-British that would like today that 
the war should not be fought properly, but I think such people win be-' 
very few who would not like to defend their o"m country at this timlt 
and who are not read.v to shed their blO9d and contribute aJl their' 
wealth for the protection of India.  EverybodJ is prepared and williDl" 
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" to do his little bit and to sa.crifice the maximum for the safety of the 
· country. But the present political situation is stopping people from 
· taking part &S they really desire ; and any dela:--in coming to a decision 
-and hlloDging on wiI!. not do. It is very satisfactory that we have learnt 
BOllle good news that something is being done and will be done soon. 
What it will be and how it will satisfy the people of this country, I do 
not. know; we have not been taken into confidence by the Prime Minister 
·of England; but we know that he has arrived at oertain :final conclusions 
,which are being sent through an accredited Member of Parliament. It 
· mayor may not satisfy the people of this country-it depends on the 
, nature of the final settlement which will COIllt:. The Muslim' League 
Party took their decision before this news came; they were thinking 
·.tha.t their voice is not heard properly. and they were' not taken into 
,confidence in the administration, and they hll.d no share in the admi-
nistration, and. therefore. t.hey felt that not much value is attached to 
'their co-operation.l'hey think that unless they are given proper voice 
in the Government. it will not be right and proper to tax the people 
'·or to vote for taxation .which will not be consistent with what they 
'have been demanding in the past. ere or~  they feel obliged very 
: reluctantly-they would have .liked to give full support., but they think 
·that as tht-Government have not come to anv final decision and have 
'not taken t.he Muslim League Party into confidf!IlCe and have not given 
· them any power in the day to day administration of the country and 
in the expenditure of the mqne.v which is to he voted, it will not really 
be honest for them to vote for this taxation. That is the position of 
the Muslim League Party when they decided to vote a.gainst the Bill. 
iBut as I have made it absolutely clear, this is not to be inferred that 
the Muslim League or its members do not intencl to help the Gove!'n-
lment; many members have been helping the G0vernment in the pro-
· secutlon of the war and are doing everything possible in their individual 
· CIJ.PBcity everywhere; they are free to do what they think houest and 
l'r()per. But 8S a 'party, and, 8S an organisation, they think that in 
'its official capacity the organisation cannot, coneistentiy with the rajee-
· tion of their demand, take any responsibility of supplies, unless the 
· responsibilit.y in the expenditure also is thrown ')n their shoulders. They 
would have been very gla.d to vote for this Budget or for what,ever 
other object intended for the prosecution of the war, to defend this 
· country and to render whatever help nectlssary for the maintenance of 
law and order, provided they were given an effective voice in the Govern-
'mant, and not treated as untouchables. Such n 'position the League 
did not like to accept, and that will be the a.ttitude of the Muslim 
LpaguE-; throughout in this matter in reFrard to the voting on this Bill. 
"It may be somewhat unfortuna.te, but I should like to make it quite 
-clear that there is no disposition on the part of the Muslim League or 
any member of it to be an impediment in the way of the Government 
ill 'tht' prosecution of the war. They a!'e always ever ready and willing 
·togiv.:! the Government whatever assistance tlJat is required of them. 
· Thev do not want to be a hindrance in the successful prosecution of 
·the . war, but they feel that unless and until the-ir demands, which are 
just· and legitimate. are met, unless and until-tl.p.y are given an. effective 
.... oice in the administration of the Govemment, J a.m afraid, . they cannot 
"vote for this Bill. Sir. I have finished. 
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Sardar .Saat BbJgl1 (WeBt Punjab: Sikh): Sir, this ~ the 81 ~ mon~  
.• mee India bas been at war witb Germany &11a ber allJes. Dunng tbIS 
'period' Sir many a political leader bas demsuded a real transfer of 
power' to the people of the country. From many a platform voices have 
~me with different proposals to induce men ill power today to part 
.with real power, so that India's mind and BOul may be with them in 
.the present war. But every time some excuse or other has been put 
iorward by His MajestY'8 Government to put· off this demand, that is, 
transfer of real powp-r from the hands of the rea ra ~  to the hands 
.of the people. Today, Sir, after raising so many hopes for a declaration, 
we discover a statement has been made in the House of Commons by 
the Premier of England giving certain information to this oountry. The 
most important part of the statement is the sending out of Sir Stafford 
.cripps to this oountry on an important mission. I, Sir, extend to him 
.4\ hp,arty welcome to this country. It is really e good and happy sign. 

Then, Sir, the second thing which we are told in this connection is' 
:that His Majesty's Government have reached certain definite conclu-
sions, but they are not willing to announce the same; they ha.ve left it 
:to Silo Strufford Cripps to come to this country aud d(J it at some 
.psychological moment with some psychologicl\1 background. However, 
'one thing is clear that there is going to be a further transfer of power 
'from the bureaucracy, if that declaration contemplates any such transfer 
.at all. I may say, Sir, that there is sWI time to take adequate steps 
,for the transfer of power, though in some quarters we find there are 
some differences of opinion. Some people, particularly that class which 
always su'pports the Government, which always holds that Government 
.conld do no \\-Tong, it is always wise and whatever is done by Govern-
-mant should always be supported, that type of people, however, feel 
·thH1. there is no use of handing over power to Indians. They ask can 
'it advance the war effort even by one jot or add one piece or material 
-towards that? Sir, such an argument can only be advanced by those 
'who have not given full thought to the value of another important factor 
'\\'hieh goes to win the war. and that factor is the morale of the civil 
·p(Jpulation. Sir, during the thirty-one months of the war, I can say 
'without any fear of contradiction from any serious minded man, that 
the people of this country have been falling slowly and steadily into that 
attitude of mind which is called sullen. They are becoming inditIerent 
·to the course of the war, nnd sllch an attitude iii certainly not conducive 
·to increasing the morale of the civil population. I thh:ik my friends 
will agree that the necessity for increasing the moraJ.e of the civil popu-
lation has been brollght home to His MajestY'R Government, for I find 
;in the declaration itself that the background which has led to the making 
of this dl'claration is described in these wolrds by the PremIer of Great 
.'Britain: 

"The cl'isis in the affairs of India ari8ing; out of the JapanelM! advance haa 
'made BritRin to rally all the forceR of Indian life to guard t.heir land from the menace 
·of the invader." 

.This statement pro~ee ' on the olear understanding of the situation 
whIch was made clear In the House of CommonR durin!! the last debate 
·that the attitude of the civil .population in' Malaya and J3tQmQ has 'not 
betln one of helpful co-operation. As a matter of fact, it wag reverlle of 
·it .. In order to avoid that dlUlget, tJlie British GOvernment has been 
'forl!ed to the realisation of this fact that India must be saved. from thail' 
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sitUMtiOll. We are not concerned t~ t~e  mo~  w;:: ~e t: paR 
Mttjesty's Government to come to & ~C on Bli of which are noi 
wit.h real power, provided the e ~a~at n  t.?e te~m  S tisl Indians in. 
Known to us, contains such provISIons whlcb WI sa Y 
J"f'.llard to the transfer of real power. 

We have been pressing from these Benches fOJ ~ e last 2i years thaCir 
E!Jgland can win this war provided India fully M-operates with England; 
England need not look to Amerioa., EnglQlQd need not look to Russia,. 
Enr,land need not look to outside help provided India cap be persuaded 
to put forward its full effort to the winning of this war.' But, unfortu-
nately, it was not to be so. Englulld looked to Russin 'in preference 
to India, England looked to America in pref€:rtmce to India, for the 
winning of this war. And today we find England in difficulties. We have 
spoken many a time on the fioor of this House, to the Members sitting 
on the Treasury Benches, change your outlook, do not look to any other 
ciirection, look to India and India will stand by you. But, as I said before, 
the reply was given, . 'Ca.n political India give a man more, a single t n~ 

more than what the Governm(·nt are getting for the war effort?" I am. 
in this connection, reminded of a stOry which was narrated the other-
day in the Non-Party Conference. The" st.ory is from the Aesop's Fables. 
A man went with his hounds for a hunt. He set the hounds behind' 
the deer, and there was a race between the deer on the one hand and 
t,he hounds on the other. The deer escaped. The master became exas-
parated with the hounds and asked them, "How is it that, after my 
hAving fed you for such a long time you could not catch the deer?" The-
hounds made the reply, "Sir, the deer was running for its lile. while· 
we were running at your bidding". That is the difference between-
voluntary effort and forced effort. You may get men, you may get; 
lOoney, you may get mnterial, but it isnt your bidding. 

Kr. P. J. Grlf8ths (Assam: European): Is not your life concerned' 
hp.rp. ? 

S&rdar SlDt Singh: I will refer to that point very soon, but at this-
time I am busy trying to persuade you to do something which really 
mntters, not to try to argue it out. whether this thing is for the good' 
of India, or that thing is for the good of India. I know that our life-
~ concerned, I know, I fully realise and ap'preciate the criticism of my 
Honourable friend. Mr. Griffiths, that the defeat of India meo·ns greater'-
suffering for t·he Indians than for a handful of Englishmen in India. 
But do you realise in your tum that the defent of the democracies in 
this war will mean complete destruction of England? 

]I[r. P. I. Gri'flltha: Of course, we do. 

Sardar SlDt SlDgh: I am glad you realise it. So, the duty or obliga-
tion does not sit on one shoulder only. 

lIr. P. I. GrlBlthl: On hot,h. 

Bardai' Sut SIqh: That is what I was trying to persuade-that the-
reli'pomlibility lies 6n the shoulders of both, .'lnl thaf: re pon 1 t~  caD' 
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be discharged only when both are working as alliell, as friends, as equals. 
not as per~or and inferior, not one as a master and the other as sere 
valDt. That is what I am trying .  .  .  . 

Mr. P. J. QrUlltU: Sir Stafiord Cripps CODles. 

Sum But BbJih: He is coming. I am glad he is coming, I have 
said that. I started this speech by welcoming bim. At the same time 
my Honourable friend's interruption bss reminded me, "Will not Sir 
Stafiord Cripps meet the same fate which Montsgu met when he came 
out to India in 1919·20?" History has not forgotten it. Whatever re-
oommendations were made in the Montsgu-Chelmsford Report were not 
fully given effect to by the Parliament later on. We have yet to be 
careful as to whether what he does, what he thinks proper to be done 
{lfter consulting the great parties in India-will it be given effect to by 
His Majesty's Government? The onl". indicatioll that we get in thia 
statement is that he is coming with . '. .  . 

An Bonourable Member: .... full fluthority. 

Sardar Sant Singh: I ('annat say, filII nut hority. but with some autho-
rity. 

An Honourable Member: Final authority. 

Sardar Sant Singh: Is it final? I am glad if it is going to be 10. 
"'hatever it is, at any rate, there is some hesit&tion in saying that he 
cOlnes with full authority to settle the matter finally and once for all 
in this country. 

Mr. P. J. GrUftths: Don't spoil his chance,; in advance. 

Sardar Sant Singh: I am not spoiling, I will l-e the last man to ~o  

hiB chances. But there is one thing 

Lieut.·Colonel  Sir Jlemy Gidney (Nominated Non-Official): What 
a ~ t Hitler? 

Sardar Sant Sf.ngb.: How does he come in this picture except in 
yuur imagination? I never referred to Hitler. Why should he obssess 
::Oll? Please let. me go on. From the I3tatement of Mr. Churchill I 
find that still certain conditions Rre insisted upon and those conditions 
are. One thing is very important which I forgot to mention, and I must 
admit that thut will be a great advance if it is given eBect to, and that 
is this. Referring to the August offer he said: 
"This amounted in Rhort. to a promise that, a~ BOOn as posllible after the war, 

India Ahoulrl attain Dominion Status in full fre('dom and equality with this country 
and other Dominions under a ~on t t t on to be framed ~  Indiana by agreement 
amongst themll8lveB and acceptable to the main elements in the Indian national life." 

Kr ••.•. JOIIhi (Nominated Non-Official): That is an old story. 

Sud&r Sant amp: That is the old story of August. Later on in' 
thil! connection there is one thing said: ". ' 

"We had thoulfht of letting fort.h immediately the tennl of thill attempt. bv • 
~r ~t e cont.ribution to aid .... (1 do flOe lme tAt word 'aid') .... India in 'the 
rea ~t oD of full self-government.. We are however, apprehenlive t.hat to make • 
pnbhCl announcement. at luch a moment .. this might. do more harm than good. .  .  . ." 
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Sir Oowul1,JebaDgir (Bombay City: Non·Muhammadan Urban':: 
Where is the point in your circle? 

S&rdar Sa.nt Singh: The point which I am trying to make 'is this-
the recognition of the principle put forward by the Non.Party Conference, 
attainment of status equal to that of other mf>lDbera of the Common-
wenJt.h after thE! war. That is a new phra.se. It goes beyond what we 
oCull Dominion Status. That is the point which I was trying to ma,ke. 
But I find thnt there a.re again three conditions laid down, three hedges 
laid down. The first is, "subject to the fulfilment M our obligations 
for the 'protection of minorities, including the depressed classes", the 
t.ecnnd is, "our treaty obligations to the Indi!ln States", and the third 
is, "to a settlement of certain lesser matters arising out of our long 
association with the fortunes of the Indian sub·continent". Those eon-
ditions in the Declaration of August, 1940, are still there. 

The Honourable Kr. K. S. hey: May T remind the Honourable 
Me!IJber that in that, portion of the 'present announcement the Premier 
,ji f)nly explaining what is meant by the Declaration of 1940. 

Bard&!' Ba.nt Singh: He is emphasizing the same three obligations. 
Somehow or other His Majesty's Government thinlt that these are their 
obl:gations which must be discharged. It is thd same old story of obli· 
gations. We say that these obligations no longer subsist. An attempt 
should be made, as is said in the latter portion of this statement, that 
an agreement between the various sections and political parties should 
be evolved. 

An Honourable Kember: Martially? 

Sardar Bant Singh: Yes, sotHE·times martially. at other times mutual:y . 

.... K. Ghlasuddin (Punjab: Landholders): If it is not evolved, then 
do you expect the Government t.o coerce the Minorities? 

Bardar Sant SlDgh: If it comes from the genu;ne desire to fettl.:l 
the question and to arrive at an equitable settlement, I would not mind 
it. 

An Honourable :Member: Mind what? 

Sardar Bant Singh: What I mean is that there should be a sincere 
and genuine desire to settle the differences in this country. That must 
be the proviso, with a capital P. It should not be like the Communal 
Award of 1932. However, the position which is made clear by this 
stat,ement is that something must be done and delay should be avoided. 
Any attempt to delay matters will frustra.te the very object of the vi.it. 
Sometimes good cometh out of evil. The entry of Japan into the war 
and ita treacherous assault on the neighbouring islanas' and O!l our neigh-
bour haR made t.he British Government realise· that India. becomes 8 
springboard for. defeating J apa.n 's purpose, 80 base from whi,ch invaaion 
can be repelled and I say that. rpalisation should have come .much e8l'lier 
tban it did. . ., 
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THE iNDIAN FINANCE BILL 

I now come to the second point and that is His .Excellency the Vil'cl'oY'1 . 
call to action that was published yesterday. There ilone sentence n'~ 
that Declaration Rnd I would request. the Honourable the Leader oi t.b&-
House to explain itl:l implications. It is this: 

"I lend this me.aage to all men and ,women. ~o live i.n tbi. land, wbatevertheir' 
politics or religion or their raCfI, you Will he mVited durmg the next few week. -
enrol yourselves in the National war front." 

May I know what this meMS. It has set people thinking ~ many 
ways. I will await the reply of the Honourable the Leader of the House. 
I want to know whether any fresh legislation or some other action is con-" 
temp at~  like cc:mpulsory conscription. I should like this sentence to 
be explained. with all its implications. 

The third point. which I want to() raise in this debate is that the Central 
Legislature has been consistently losing ground during the last 2i yea ... , 
since the declaration of War. The Members of this House h8'Ve not been 
invited to give their opinion on vital matters. Changes have taken pIece 
in the legal and constitutional field which could have been referred to 
this House for disposal. I do not say that the Government have aOlle 
anything illegal or unlawful. WhA't I say is that the propriety of doiug 
t,he things through t.he Legislature. in preference to ordinances, should huve 
been ('onsidered by the executive of this country. May I, in this connec-
tion.say. without mellning any offenee to t.he esteemable gentlemen who 
occupy the Treasury Benches or who 'have been occupying' the Treasury 
Benches. that they have been there for several years now and their Gov-
ernment. IrS shown by the results of this war. has proved to be an utter 
failure. Your pdiries have gone wrong. Your methods have gone wrong 
and today you are nothing but defeatists in this country. You boasted 01. 
the defence of this country and have complained tha.t Indians llmlnut 
manage the defence of this country. Where is that boast? Has it not· 
blown over. Have not the hard realities of the situation proved to you 
that whatever you have done you have failed to achieve any substantial 
result today. The enemy is nearer the shores of India. He is aotually 
~o n  at the door. Why should you keep your seats there and not 
gIve place to better men,-to those who can work to win this war. The 
British Government during the IR9t 31 months of the war has changed 
several times. 

An Honourable Kember: Who are the better men? Give their names? 

Sardar Sat Singh: We judge you by your failure. A tree is known 
by the fruit it bears. Your policy has been proved to be wrong and yet 
you do not vacate those seats and make the Government a nationsl govern-
ment. All Parties want that the power should be transferred to the people 
and yet you still think that the Parties are wrong and you are right. I 
ne",er thought Ilny religIOUS sect of any denomination claiming such infl\lli-
ble men as the members of the I.e.s. in t.his country. When are you go-
ing to realise that you have heen guilty of all the misdeeds that have reflult-
ed in bringing this peril and in giving away Rllngoon aij,d Burma to the 
enemy? The policy should be revised and it is high time that'you shoull! 
vRente yOllr place;! Bnd give them to Indians with better brains, better 
initiative and probably better init.iation of policy than ~'o  have pc,en ublu 
to do. I will pref>ently show you how far their success is written ill what 
they have been doing. Forty-five Ordinances have been issued over the 
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bead of this Legislature during the last 81 months, several of which han 
betm alnended more than twioe a.nd some of them have been amended as 
many times as four. Could this have happened to these Ordinanoes if they 
had been passed, after a proper deliberation and if proper thought had been 
siven to the legislation before it was promulgst.ed? I will give ROme 
instances. The Coffee Control Ordinanoes had to be amended more than 
twioe. Similarly, the Indian Coinage Ordinance had to be amended 
.several times. But I am not concerned with these s01all Ordinances whioh 
lhave no principle or policy behind them. I am concerned'principally with 
:those Ordinancea which hl\ve some policy behind them. 

'!'he Honourable Mr .•. S. Aney: The House should be l>repared to 
'accept the allegation of the Honourable Member that some of the Ordi-
:'nances ~ e been amended more than once. 

Sarda.r Sut Singh: I am not stressing thai point. I stopped it. 
What I said was that I will deal with those Ordinances which n o ~ the 
-question of principle and ~o ~' ann, I will confine my remarkR only to 
~ e now. 

I will, first of all, refer to Ordinance No.2 of 1942. This Ordinanoe 
1". to provide for the setting up of special criminal courts. Nobody will 
dispute the faot that the oivil oourts of a oountry are the forum where the 
liberties of the people are protected. It is left to the civil courts to clefend 
the rights of ordimrry men against the executive act of the Executive Gov-
ernment. My friend. Mr. Joshi, should be interested to hear this because 
he has reoently presided over the Civil Liberties Union Conference. It is 
all right to enunciate the principle that civil liberties .should be protected, 
but we cannot ignore the forum in  which &uch civil liberties are  protected. 
The civil courts in this country are established by various Statutes both of 
the Central as well as the Provincial Governments. It is a revolutionary 
change to create new Tribunals and new courts. R'Ild I claim on behalf of th'e 
electecl Members. x:ather on hehalf of, all the Members of this Honourlthle 
HOll,*, and the Upper House, that it is the privilege and the dut.y of the 
LegislatiUre to have a voioe when new Tribunals or oourts are set up. I 
want to make it once more clear that I do not question the legal right of 
issuing an Ordinance but I question the propriety of issuing R'Il :>rdinance 
particulnrly when a ehungp. of Ii revolutionary charactcr is oontemphlted. 
I want to make it further clear that I do recognise and appreciate to sonw 
extent the neoessity of doing something in order to save the war effort or 
to enhance it. But whirl I protest against is the continuous ignoring or 
this House in doing that duty which the Constitution has laid upon ihis 
Houlle to be done and to side-track the whole thing. 

We have found. during this Session, that comparatively trivial pieoes of 
legislation have been brought to us for passage and we are' associated with 
those pieces of legislation which I would call as ordinary matters of day-to-
day routine. But where the policy of the country's government is to be 
changed or to be modified. we have been respeoted simply by being ignored. 
I brought this aspfoct of the question to the notice of the Government early 
in H)39 when the Defence of India Ordinance was promulgated. I brought 
to. the n?tioe of the House then that the Government ought not to r ~ 
tlus LeR.Islature. ~ the Government have begun ignoring. this e a~ 
ture agam. At that time, the Government did make a promise but it W/l.S 
a oUllditional promise. the condition being that it will bring the r na '~ 
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Jbefore 1lhe Legislature provided they expedited the passing of the legisla-
ltion-which was in the nature -of an emergency legislation. We accepted 
:that condition ill Simla and in the passing ofi the Defence of ludi" Act 
'we showed an expcditioD to which no objection has so far been taken. In 
. one day, the Selecl, Committee was constituted, the next day the e o~t 

'Committee met, Rnd tben within three d1lY3, the Select Committee r~prt 
was presented to the House and the Defence of India Act was passed, if 
I am 1l0t m ~a e  within a week. There we demonstrated our willing-
:ness to co-operate. What can you do with the suspicion of the bureau· 
,eraey? 

-

:1Ir. 11 ••. loabi: What did YOll do? 

SardarSa.nt Singh: 1 know my Honourable friend over there objected' 
oat that t·ime too. But today again the same thing happens. What 
.should be done for the distrust that prevails in the ranks of the EX"lclltive 
Councillors? They do not trust Indians. They do not want our eo-
'opemtion, except on their own terms. They do not want us to partidpate 
:in the duties which aM -eonstitut.ionally laid partly on this House too. 

Mr. P. J. Griffttbs: Is there no distrust on your part? 

Sardar Sa.nt Singh: 1 om very sorry that m;" Honourable friend has 
:given away the whole cast!. He does not realise that he hl'-S given away 
the whole case of the Government. If there is distrust on our part and 
·there is, I do not concenl it, let mv Honourable friend be satisfied on thsL 
point, it is due to Goverument's act' in the country, consist<ent and persistent 
-repudiating oB pledges tlwt it has been giving from time to time. The 
Government have created nnd developed this distrust in the country. The 
'Government should be the last to complain of the existence of -list.rust. 
Your duty today in this crisis lies in not referring to the existence ,'f that 
Histrust, but in trying to show that you have changed your methods. 

We have seel1, Sir, th8't the sight of distress impels human ;minds. 
-There is distress all over the world. Those supermen of Europe who 
claimed higher civilisation for themselves are busy today in cutting eo.ch 
others throats and slaughtering each other. At this time when you art'! 
seeing distre,;s allover the world, the humanity in you should have awalten-
ed you to the full sense and its full height. But it has not awakeued ill 
you. You complain that we distrust the administration. Why t;hould 
-:we distrust it? Is there no justification? Now, re,'erse. the pOEoitiou; 
'Supposing Illdia has been governing England and India has been rfjpudiot-
jng pledges after pledges given in all earnest, hedged in by several ('mIdi-
tions. Will there not be distrust engendered on that account? It w.'ll 
be engendered_ The dut,y of the Government at this time is not to 
refer to that distrufolt, their duty at this time is to take sincere steps, 
-genuine steps to remove that distrust, so that the war effort may be en-
banced. It is not for me to explain why there is distrust. I hove not 
to cleanse my mind, it is the Government who have to cleanse their hlind. 
'On that score they cannot complain about it jf there is a distrust in India. 

There are other Ordinances also. I was referring to an Orliinanoe tnat 
n ro ~ e  a new. principle in the government of this country, and ol,e I)f 
~e pnn~ p e  ~ e  they have transgressed without consulting this House, 
.1S the ~ntro ot n of on r pt ~n in certain ranks of Indian lIociety. 
Why, SIr? _Why was It done wIthout consulting this House? That 1& 
my complaint. 
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Mr .•.•. .Joahi: Skilled workmen. 
S&rdar But B1Dgh: Yes. I know skilled workmen have conllcriptioll .. 

1 do not want to take up much of the time of the House. If· the Govern-
ment are c8.}JRble of being impressed. I want to impress upon them Lhat. 
we regard this as 8 great slur to t.he ~e at re  An attemp~ is madA-
to throw the e~' at re out of the picture and to get everythmg \wder-
their control so that we may not share the responsibility OJ," share power 
01' any voice in the administration of this country. I fuJish this pArt of: 
my ~pee  

The next point is about the abuse of the Defence of India .. Act and the· 
rules framed ther(·ur:der. 

Mr. N ••. Joshi: Speak of detenus. 

B&rda.r Sant BlDgh: Detenus '~ome in their tum. The pO'lit.i.)n is; 
this. When the Defence of India Bill was introduced in this House in-
1939, I pressed for an assurance being given in this House on the same' 
lines a~ tht> a ~ ran e given by His Majest.y's Government in n nn ~ 

when the lJdcnce of t.he Realm Act was passing through the Parliament 
in (heat Britain. After a great deal of haggering and bargaining, 1.he· 
Leader of the House sent for the verbatim report of ilie assurance that 
was given in Great Britain and then read that out saying that, the Gov-
emment of India gives the same S'Ssurance. Now, Sir, may I know CVElD" 
if that borrowEld aspurance hUR been honoured in the working of the Defelice' 
of n ~ Act and the rules framed thf:reunder? During the last 2+ :lie ars, 
1 have seen I'eligious processions being stopped under the Defence ofi India-
Act, I have seen lr.nd revenue being realised under the Defence of India 
ruhls, I have seen clmes under section 49(3, I.P.C .• being tried under the 
Defence of India rules, I have seen a father being compelled to ~en  his· 
married daughter to the parents of the husband who W88 employed in .. 
m tar~' regiment because the man would not fight unless his wifa was 
with his parents, I have seen criminal courts comp£olling the at ~r of a 
girl to restore her to her husband and awarding imprisonment to th .. 
futher till he agreed t.o send the girl .  .  .  .  .  . 

Sir OOWaajl ;,ehaDglr: What advantage did you gElt out of it? 

Sardar Sa.nt Singh: I may tell my Honourable friend, that he will get 
his own tum soon. Let him not worry. The time has come when my 
Honourable fripnd might be screwed under the Defence of India Act to do· 
something which he may not like to do. The latest exhibition of t,he' 
Elxercis£' of power!:i under the Defence of India ruleR is found in arresting-
political opponents so that a majorit.y in a Provincial Legislature eouId be-
maintained and the Ministry could funct.ion. These are the ways of thl" 
working of the Defence of India Act and the rules fr.amed thereunder; 
After the last war. in 1914-18, the Defence of India Act culminated in the-
introduction 9f rrartial law in the Punjab. A committee was "oon ap-
pointed and itR report is known as the Hunter Committee report. In 1hat 
report, the committee came to the conclusion that the provisions of the-
Defencp. of ludia Act have heen abused for purposes for which the Defence 
.of India Act Wil'S not intended. I referred to that in my speech ~n the-
Defence of India Bill was under discussion and my HonQurabJe frie·n.d., 
Maulana Zafar Ali Khan, from the Punjab, got up 81ld told us that the-
days of Dyers and O'Dwyers were gone never again to return. 
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We would welcome it if it were so. But in the working of the Defence 

1 P ••• 
of India Rules what bas been our experience in the Punjab 
recently? Women and children were assaulted in the main. 

street of Anarkali at Lahore when they were carrying on an a ta~ on 

a a t ~ a local measure. What has that, to do with the war effort unless, 
in the legal phraseology, there could be said to be remote connection witba 
iU It may be that you arE: walking on Ii path and a company of po e~n  

or suldiers r.rp. also walking on it, and you are said to be obstructing the 
path and arrested under the Defence of India Rules. That is the manner: 
ill which ~o r ndministration is going on and yet my Honourable friend, 
Mr. Griffiths, for whom J have got greRt regard, says that the distrust .... 

Xr. X. Ohiaaudd1n: ]s the Punjab Government representative of the· 
peopl .. ~ uf that Province or not. 

Xr. President (The Honourable SiT Ahdur Rahim): I think the Hon-
ourable Member is devoting too much time to pr~ n a  affairs. The-
Punjah hns got its own ARsembl:v and I think the members there are com-
pet.ellt to diR(mF;S their own affairs. The Honouruble Member must leave-
the provinces alone. 

Sardar Sant Singh: Then J come to the aeCons of this benevolent 
Central Government. What hns happened here in Delhi? Certain Sikhs. 
were arrestf'O undf'r the Goondas Act. The matter went to court and no-
less IlU authorit.y than a Tribunal presided over by the Sessions Judge of. 
Delhi found that the Goonda Act had been misapplied in that case and 
if .. t t.hell1 off. No sooner were thev aequitt,ed than the Criminal Law 
Amendment Act W8.9 applied and they were asked t.o go out of Delhi for-
six months. One of them was running lorries and care here and he had .. 
petrol I'U10P and he had to leave after that. He went to live at Ghaziabad 
to look after' t.he business. Then the Defence of India Act was appned' 
and tle W/;IS arrested although he did not do anything in the Plovince. 
An;l mv information is that the Central Government advised tbe Provin-
cial Government. to arrest this man under the Defp.nce of India Act. Tliii. 
is what the Central G6vernment did. His name is Beant Singh. 

Then, Sir, there is the case of Lala Shankar Lal of Delhi. BB· Wa& 
arreiltA.'d and brought to Delbi. I am not going into tltl merits of this, 
at;est, .hut .what justification was there for not allowing him an n~r e  
WIth hIS WIfe 1 

The Honourable ~r  II. B. Aney: Sir, I learn reliably that:.: Lal. 
Shankar La! had an lDterview with his wife recently. 

Bardar Sant Bingh: Yesterday? 

The Honourable Kr .•. B. Bey: Recently; I cannot give the date .. 

Barciar Sant SIJ1lh: I am glad that alter about a dpzen letters which! 
1 posseSB at this time and after my protest to the Home Department be. 
has gilt o ' ~ interview at any rate. 

Than there is another case. A man, during tbe ~e ~n r evacuation •. 
froln Calcutt,a, came with his wife and children to Amritsar to leave them 
there He. waR a permanent resident of Calcutta, but no sooner did he 
reach AmrJt,!ls,:o than he was arrested then I\nd there under the Defence. 
of India Act. The ~n a  Government did not take any action nltbol1gb 
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he W&'1 a resident of Bengal, and how the Defence of India Act was applied 
-to this case is still" mystery. My friend, Mr. Joshi, has been advocating 
. the cause o! many detenus who for political opinions or political differences 
fell victims to the Defence of India Act and were deprived of their liberty. 
:I hope, Sir, the Government of. India will see that some sort of check 
zis placed on the arbitrary use of the Defence of India Act and the Rules. 
We do) mIt wllnt to Irustrate or even hinder the war effort. The Act was 
intended and passed by this House for that purpose. ~ do not strain 
the terms of the Act to breaking point and bring the wllr effort as a con-
venient excuse to suppress the civil liberties of the people of this country. 
'Tha Penal OJde has not yet been expressly repealed by the'Defence of India 
Act; and if n~- one commits an offence he may be punished in due course 
,of law and with all the safeguards which the law provides. But do not 
. use the ])'efence of India Act and Rules on mere suspicion and on very 
remote conn£'d.ion and in matters which have no connection with war 
··effOl·t, becauEf it makes people suspicious and dist,rustful as my friend 
Mr. Griffith!! says. 
Thrln. Sir, I want to deal with the question of racial discrimination. 

Raciul discrimination is still to be found looming lurge both in the services 
··al welll\1! in other departments of Government. For the R8me service done 
• by .m Indian he is paid much less than his fellow Anglo-Indian or a 
European. Why should it be so? When Indians of very high qualifications 
-Graduates, Masters of Arts, Masters of Science, who have obtained first 
<llass diplomllt: in the University as well as lawyers-start their life with a 
bare salary of Rs. 60 or Rs. 80 per month, why for the same service-
-.typist or clerk-a man of unother communit,y is p!.1id about Hs. 100, 
Rs. 150 Ilnd sometimes Rl:'. 300 excluding other nllowances. What is the 
iFlirpoH; for which :\"()U Bre tnxillg us? \' ou a~e taxing us in order to meet 
·the requirements of the Defence Services, the needs of defence. This is 
not n need of defence that where you can get a typist at Rs. 50 or Rs. 60 
. you should pay Hs. 150 or more. You must save that money (lnd use it 
for the purpose of strengthening the defences of this country and for the 
p rpo~e of providing amenities for the troops who defend us and who are 
~a r n  their lives for our sake. But d.) not please pay enhanced sala-
.ries to persons who use that amount in Astoria, in dances, dinners and 
' a~ not. This is not a defence effort. (rJJierruption.) I wonder, Sir, 
if Mr. Griffith" becomes Minister in chllrgp. of Inten1al Security here, he 
will USo3 the Defence of India Act 

Mr. P. J. Grifllths: I have never gone to Astoria. 
Sardar Set Singh: What I say is that those who waste mOlley on these 

~t n~  when ali that money is requiNd for the war effort, are they falling 
witl-J:ol thll Defence of India Act? They are. And I will say that the 
Finance Department should take pretty good care in reducing the salaries 
-oi tho";3 ",ho are being paid l-ery en ~' salaries merely because they happen 
:to belong t ~ a different community. This is a serious grievance of Indians. 
Then, iu connection with this question of racial disc:rimination, is the 

·treatmtmt meted out by thoBt' who are being employed  in the Defence 
·Departmellt. to command our troops-I refer to Australia. Recently, I 
:think it was the Australian Prime Minister who made a speech before the 
_Aust;alian Parliament that Australia shall be maintained for, the Whites 
.only. N) c')loured man will be permitted to go to Australia. My Hon-
()urable friend, Mr. Zafar Ali Khan ,old u. R st.,ry ;\·esterdll' that mecha-
nics wh) were evacuated from Singapore went to AUBtro.lil\ for protection 
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•• ~ ~ee  but they were not ~ m tt~  Is this tbe policy that i .. oon-
auolvo to t ~at helfful. co-.operatlon which probably we all desire? Why 
l101i take this questIOn In liand and do something to remove the misunder-
-standings that are growing particularly in this war time? • 

, Mr. President (The Honourable Sir Abdur RlI.bim): As the Honourable 
M.ernber iii not going to finish now, he wiU continue after Lunch. 

Th", ..'lssembly then adjourned for Luneh till Half Past Two of the 
(Jlock.' 

The Assembly re-assembled after LUllch at Half Past Two of the 
~ o  Mr. Chairman (Syed GhulElm Bhik Nairang) in the Chair. 

:-S&l'dar Sant Singh: I next want to make a few observations on the 
law of contempt as it prevails in India today. I do not want, to go into the 
-detail-:; of this law-l wish the Honourable the Law Member had been 
Ibere-but I will only stRte this point that two eases have recently occurred 
'and on,) 01' two case8 occurred some time back, in the Lahore High Court 
:and in the Allahabad High Court. which has drawn public attention to 
the short-ccmings of the law of contempt as it prevails now. Some of the 
lIonourable Members mllst ha,ve read the book Magna Charta by K. L. 
GaUbll, for which he was held up for contempt of court in the Lahore 
!High Court, (tnd has since been convicted for six months. Without going 
iinto the merIts of the case, I want to say that the present law of con-
'tempt. hfl'i pr~' e  to be 8 w£'apon' of tyranny in the hands of some of 
!the jUdgl"'. It is the duty of the Legislature to look into those judgments 
,and om~ to the conclusion whether such vast powers should be allowed 
to remain in the High Court, as they possess today. In one case the law 
oaf contempt was used for the purpose of getting some cases withdrawn 
by forC'1 which were pending in the Bombay ~re en  There are several 
instances given in that book Magna Charta. which are quoted from the 
judicial records, where, in my opinion, the power ~n undt!r the law of 
contempt. hM not been used wisel,'" if 1l0t (Ictually abused by the High 
Court i. I will draw . ' 

""!'he Honourable Sir Andrew Olow (Member for Railways and Communica.-
tionsj; 0:1 u p()int of order. Sir, Honourable Members ore allowed very 
',wide latitude in criticising any acts of t.he Goven1.ment during the discus-
siun of th,is Hill; but the Honournble Member seems to be departing from 
it, ani (·l'itici.,;ing both the law and certain High Courts. I would ask for 
'your ruliug or.. the point. 

Mr. OhairmAD ~'e  GhulRm Bhik Nairung): I think the HOI.lOurable 
-Member should not make an'y rema!'ks concerning the correctness or I)ther-
wise of the decisions of the High Courts. 

Sardar Sant Singh: I \\"l'inted to make it dear and I have tried to make 
it clear thrtt I aIn not going into the merits of those cases. I am not 
quest.ioning tht, rightness or otherwise of the convictioQs given. What I 
am q1lcstioning and what I am entitled to sa\' in this HOURe ill that a 
.eertain piece of lAgislation has been interpreted by the High Courts in 3 
manner that it calls forth a. change in law. 

The HODourable Sir Jeremy lta1aman: I submit that that does amount 
to e t on ~ the correctness of the decisions of a court. 
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Mr. OhalrmaD (Syed Ghulam Bhik Nai1:'ang): Certainly that woulcl 
mClt.n that 0 High Court has failed to exercise its jurisdiction a ~ 

and, then,f"re. the Honourable Member had better refrain from passing; 
any remarks about the High Courts. 

Sardar sut Singh: May I submit this? I think I have failed to explaiul 
my r.osition; and I will try once more to assure you that I am abiding, 
by your rubng. I am not questioning the correctne&s of the judgment. 
of th,! figl. Court on the law as it stands today. What I am questionUag 
is whether i;Qe vast powers that are given to the High Coort today. under 
the law of contempt as it stands today. should not be curtailed; and I am 
perfectly within my rights and withiu the rules governing the, conduct of: 
debates ill this  House to draw attention of the HOUSEl to. I will be trans-,' 
gressing the rules If I say that the judgments are wrong or not in accord'-
aom! with thp. law-I am not saying that.. The law as it stands today haa. 
bee.l l\dminiftered--J. do not question the right of the judges not to inter-
pret tho law as it stands; but what I saJ is t.hat the law as it stand .. 
should be nltt!red; the effect of the law should not be what it is today; 
nnel this House, and. particularly the Government, should undert.ake modi-
ficatil.n an.:) amendment of t;he law, so that t.he powers which are vested: 
in the High Courts today under the present law should be curtailed. 
Thi.t i;; the point of what, I am saying, and I think I am perfectly withiD 
my rights when I say that. I do not propose and I have not gone into the-
merits of the judgment of the High Court. I do not. want to do thtlt;: 
t ~ rulef;l de not pemlit me, and I. would not go into that; but those Hon-
ourable Members who have read that book must hllve been influenced to • 
very grcllt extent thut the law of contempt requires to· be overhauled in 
vi'!w of some of the rulings of the High Courts. The power vested in the-
High Courtr; 8hou!d he seriously curtailed, RO that the liberties of the sub-
ject. ma) be protected . 

Kajor NlI.wall Sir Ahmad Nawaz Khan (Nominated Non-Official): Is. 
there a copy of the book in the Library or in the hands of any gentleman, 
here? 

Sardar Sanl Singh: I think if the Honourable Member tries to get It' 
cop.\. he will get it; it il:; proscribed in the Punjab, but not in the Delhi 
}:rovince. 

Ibjar Nawab Sir Ahmad lfawaz Khan: Where can you get it in the-
Delhi province. 

Sardar Sant Singh: I think he should apply in the right, quarters .. 
whic1l he phould know bett,er than I do . 

Major )Tawab Sir Ahmad )Tawas EhaD: Which quarter, please? 

:Mr. Chairman ~  Ghulam Dhik Nairang): Honourable Members; 
need not carryon a conversation between themselves. 

Barela! Sut Singh: Thank you, Sir. I wanted to avoid it. 

Next is D~' appeal t,o the administration of the Delhi p~ n e which I' 
propo',e t) make once more. I 8m glad thJ! Honourable the ~me Member' 
is there. I listeDed very carefully to his speech and to the reiterations 
of fact8 whir:h be o~e  QP that unhappy incident about the Sisgani 
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-Gurdwara in November last. I think I am right in pointing out to the 
~ m 1 'trat on that, the obligation to enhance. the respect for law does not 
lie on one party alone. The executive Government is as much in duty 
'bound tC) sC'e that the respect for law is enhanced a8 the people who are 
.g(,verned by that law. The incident \\;hich I related the other day, in thiR 
House, is not such which would enhance the respect for law. Myfriend 
rea~ ~ large extracts the other day from the communique issued by the 
Delhi Government and pointed out that minimum force was used, and 
that ncthing was done aga.inst the provisions of the law. Sir, these are 
olel repd:iiiolls of a formula when t.he executive does a wrong and wants to 
justif,v itself May I ask the Honourable the Home Member whether he 
hall ever l'almlJ considered over the situation and t,o say whether it was or 
it was not Il fact that horses' hoofs were used for trampling down women 
and children engaged in religious worship in a religious congregation? WaR 
it the minimum force that was used? Was it not wrong .to employ tear 
gas to disperse a peaceful congregation engaged in religious worship .... 

The Honourable Kr. Il. S. Aney: May I draw the attention of the 
Honourable Member-not on a point of order, but as a matter of con-
venienef', to the fact that there was a motion on this subject and it was 
:fully discu!lsed in t,he House, and if he can avoid a reptltition of those facts, 
it would bfl 11 convenience to all intel·ests. 

Sardar San' SiDgh: Sir, I would not repeat the incident again, but 1 
'want one thing the Honourable the Home Member to take note of and to 
tell us what he is prepared to do in the matter, and it is this. Sir, Delhi is 
thp. capital town of India. Here those who are put in charge of the 
aciminil!trution in the capital town of India should have some sense of 
reRpolI!libiiity developed in them, they should have some method of doing 
t t ~  whi .. h way not be done in the provinces, though there too they 
olight tl) be done, My point is that onlJ those public servants who are 
kn,.,wu f .... r their sobriety and for their broad-mindedness should be postea 
in Delhi. I can tell my friend, the Honourable the Home Member, that 
Mr. Kilburn it'-not one of them. He is not known for sobriety, nor for 
broad-mindedness. I thought that the admin'strution would do justice and 
'smoothen the feelings of the Sikh community by transferring him from 
this prc,vince. But no such step has so far been taken. I would still 
apP('1l1 t" thp Honourable the Home Member that Mr. Kilburn's presence 
in Delhi is a source of heart-burning to every Sikh who i. living here, IIond 
-the only !'Iuagestion I can BlZain make to my friend is-please transfer him 
to om ~ oiher place, and let Delhi be put in charge of a Superintendent of 
-Poliee endowed with a broader view, a laIger outlook and greater sobriety 
in mmmeT;! and methods than Mr. Kilburn. After all, these are war times, 
an 1 Y.)1l want people to be attracted towards the administration; you don't 
-want people tn curse 'the administrati.on. And I say it is due to the Sikh 
,community that Mr. Kilburn should be immediately transferred fr()Ill 
Delhi . 

Jla1l1aDa Zafar Ali lthau (East Central Punjab: Muhammadan): He 
..mould be transferred to a place where there is no Sikh? Is that your 
1JuggeHtion? -

. Sardar San' -.ugh: I don't BAy :that. MY1)Oint ill that Delhi is the 
eapital of India, and so here we, want ofticers 81,ldowed with a greater HDie 
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of responsibility and broad-mindedness tu be posted in charge of the pro-
vince than in the provinces where such idiosyncrasies and fBIDtasies can be-
put up. However, I leave that point there. 

']'hen. my next point is, that the Sikh community is paying. 
m ~ mo:".: taxes and making a much larger contribution to the finances of 
the Centrul Government than their mere number indicates. We are one 
per ceIit: of the population of the whole of India, we are 14 per cent. in 
the Punjab. If you an~ me to put up my proposition in a financial way. 
I shall do s'); I am afraid that the proportion of Sikhs in '-the services of 
t ~ Centrr.l Government is very limited. I have studied the returns furnish-
e1 to us the other day, returns relating to the percentage of communities 
elnl,loY"d in the various Departments. and to my utter surprise I find that 
with rare e~ ept o~  in all the higher posts and gazetted posts, there ~ 
not evm n f.mgle Sikh .  .  .  .  . 

Sir Oowasji lehangil': Because they are all engaged as eontractors which 
pays them better. 

Sa.rdar Sant Singh: My friend. Dr. Sir Ziauddin Ahmad, is not here. 
ot r ~~ h" would have taken up ;vour point immediately. The point I 
am trying to mll,ke is this, that the percentages given there as one per cent. 
two per cent., in some places as 1·5 per cent .. but never above 2'5 per cent.;. 
are Bl.t at all ~rre t  Some represent a typist Sikh out of so many, and; 
t.herefol'l), thp,Y say that Sikhs have got 25 per cent., including Chaprassis, 
Mechanics and so OIl and so forth. I don't understand the meaning of' 
these percentages .  .  .  .  . 

1Ir. lIuhammad Azhar Ali (Lucknow ard !<'yzabad Divisions: Muham-
madan Hural): Still you are very rich. 

Sa.rdar Sant Singh: We are rich ill spite of the Government. Therefore •. 
I wO&ilJ. draw the attention of the Honourable the Home Member that by 
mere showing of percentages by giving small posts to Sikhs will not help-
matters, nor can you do justice by the Sikh community. Sir, the Sikh-
cOllmunity is helping the Government in the war effort by organizing the 
a o ~ Defence League which no other community has done so far. But 
this is the general complaint among the Sikhs ever'ywhere in the Punjab· 
and outside it that Sikhs are receiving a rebuff 80 far as the higher posts. 
are concerned in the services of the Government of India. 

Dr. Sir Ziaudclin .Ahmad (United Provinces Southern Divisions: Mu·· 
hammndnn Rural): Especially in the Central P. W. D.? 

Sarda.r Sant Singh: In your absetw'e I referred to' you when my friend' 
the Baronet got up and mentioned about the contractors and I said that: 
you h'J.d studied this question well. I am sorry you were not present then. 
Sit, there i .. a paucity of Sikhs in the higher services of the Central Gov-
ernment. It is no good telling ·us that the percentages are 'Complete. I 
would like to know if the Finance Member a.nd the Home Member would' 
find it convenient to compile statistics in a manner which would show the-
percentages in values and disclose how much money is paid to each C9m-
mUnity in «?Roh Department? That will show whether we are. getting one 
p. cent. of our prt)portionate share or not . .'. .  . 
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Dr. Sir Ziauddbl .Ahmad: You know the balance sheet of New Delhi. 

Suda: SaDt SiDIh: We will prepar(l a balance sheet of Aligarh, as 
wen. .Sir, it is no good giving an eyewa.sh and telling the public that the· 
cODlDlunits has got so much percent.age when a few typists, mechanic8 
nnd ordinary clerks are employed. I hope the Honourable the Home 
Member as well as the HonourablE' the Finance Member will look into this 
·matter. 

I shllll now delll with II. pure question of finance which ~  Honourable-
friend wRnted me to take up, nnd that is this. It deals with the defence 
budget.. I <-nly ask for information on that point. The Honourable the-
Finnllc:e Member told us in his speech that the actual cost of the defence· 
serViCltlS umounts to something like 400 crores, though India pays about a 
quartC'r of that amount. I just, want to know, how this ~oDe  is spent. 
Are we pn~ n  for Ollr troops ",ent overseas, and if we are paying for our 
troop;; sellt overseas which are probably much less in number than the 
troops ~  are kept in India, how is it that the cost of those troops-
who are in India in greater numbers than those who are sent overseas. 
comes 11.' much less than in the case of those sent overseas. The next 
point iii about the equipment and munition which we are supplying to the· 
troops overseas. Is it or is it not a charge' upon Indian revenues? 

The Honourable Sir .Teremy Raisman: No. 

Sardar Bant Singh: I thought so, that it is not a charge. I am glad! 
to hellr it from the Honourable Member. How is that !Doney realised and 
from whom? Is it from His Majesty's Government or from those in 
wh,)l:le country the troops are placed? The third point which I want to 
k110w is this. Troops sent overseas-I am deliberately avoiding the figures· 
concerning thcm--troops sent overseas are regarded as defending the out-
l.ving borders of India. Are they not defending similarly the frontiers of, 
l'ay, Egypt, the frontiers of, say, Great Britain itself, because they are 
all involved in defending the Empire today. -And what proportion is being-
shared b:v His Majesty's Government in the cost of these trQops? I will. 
reqUf$t hiIlI to kindly explain when he gets up to make a reply. 

An Honourable Member: He has given one· fourth and three-fourths. 

Sardar Bant Singb: Lastly, Sir, I will finish by submittina this. The 
peril is neuring India, that is common ground between us and those who are 
in power today. May I appeal to those who are in charge of power today to· 
change their polic.v and try all met·hods by which the trust of the people 
is regained and rehabilitated in the executive' Government of this country?' 

1Ir. P • .T. Grlflltbs: Mr. Chairman, when I CRm'! down t.() t.his House 
thifl morning it was not my intention to take part in this dehate, and" 
f!Ve'l now, I propose to . confine my remarks briefly t(l two point<:;. I have, 
in fact, been called t·o my 16et by the Rpeech, and 'particulRrly, the first 
part of the Rpeech of my Honourable friend, Sardar Sant Singh ,-a . 
Spefch. which, with the greatest. respect, I mupt characterise as having' 
heen e n te ~- unhelpful in view of the forthcoming viSIt to this country 
of Sir Stafford Cripps. It was a speech, the flrRt part of which was' 
n ~  with 8uspicion and impref!TIateci thmugh and ijtroUllh wi;th a 
desire to bar1: back to the 'past. It was full of charges about raoiaf" 
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-discrimination and allegations that what had been done should not 
have been done, and what had been omitted should have been . done. 
::lIe began by talking of equality, he went on to the subject of minorities, 
~n  then he came to the question of coercion. I want to suggest to 
hirl1 that everyone of those ~'  everyone of those thoughtfl suggests 
.disunity rather than unity, and that at this particular juncture of Indian 
,history .. ' .. 

Kaul.aDa Zalar All J:haD: Mav I remind t t~ Honourable Member that 
::Sir Stafford Cripps is coming? • \ 

JIr. P. J. GrUliths: If the Honourable Member will hav.e patience to 
hear me, he will see how I sugge!!t we sllould approach the flubject of 
Sir Stafford's v:sit. Everyone of those ideas ~e t  diflun;ty. I want 
to unprpss upon this House that the on~ t ~ which we need parti-
oularly to emphusise in this country ubove ' er~ t n  else at this moment, 
de the possibility of building up unity. To every 'problem now I personally 
apply three tests. I ask whethe! a particular sdution is lil,ely to help 
in the war effort. I ask whether it it; likely to help in preserving the 
pOllce of India internally, and I ask, thirdly, whether it is likely to lead 
'towllrds self-government for this country. I would ask my Honourable 
friend to apply these three test!' to t.he speech which he has just made 
end then to SIlY if he posflihl,Y enn, that that speech in any way 
··eontl·ibutes to anyone of those t.hree major objt·cts. 

Sardar Sant SiD,h: May I make II. personnl explanation, Sir? My 
"Honourable friend has asked me that question. I may assure him that 
'.if he'keeps his bureaucratic traditions behind anci begins to bring a calm 
judgment to his mind, he will find that these are the things which can 
help war dfort. Bnd not what he is going to talk. 

Jrr. P. I. Grtmth8: If my Honourable friend thinks that dwelling on 
· differences in real life is II. practical method of achieving unity, he has 
been brought up in a school of eX'perienc2 very different from that to 
which most of us are a ~ tome  And I do Imggest to him, if we want 
,to achieve unity at this moment, by far the best way of doing it is to 
'stop talking about factors that make for disunit;y. Let me remind Hon-
"ourablf' Members of the appeal made by Mr. Winston Churchill in con-
nection with the visit of Sir Stafford Cripps in which he hopes that "no 
wods will be spoken or debates held here or in India. which would add 
· to the burden which he has' assumed in hill missiun". Everyone of us 
'here wantR to see India united, to see India e ~o ern n  to spe India 
strong to repel the T>os!oIihlE' itlvnder. 'Ve can BC'hieve that lJnity and 
Rchieve thai. fltrength if we will avoid recrimination and avoid bickering, 
· My ~mo ra e friend, Sllrdar Sahib, spoke of mistrust, and he said that 
the mistrust which exists between Government and the 'people is "your 
'fault" .. I do not know whether he meant the f&ult of the o~rnment 

·or the fault of the British, but it was 8omebodV'i\ fault. I would ~ e t 

·t •. him that the lesson of history is that when t ~re is mistrust there has 
nearly always been blame attaching to both aides. And in the matter 
~o  mistrustbetweer. Governmlmt and the people. I am fully prepared to 
-.8IIlmit that the British have hadt}leir Itharf! ~  h&ve some ftlponsibility 
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!for t.flat mistrust, and my Honourable friend himself _ will also admit 
·that ht' 'and ~ community and ·the people of this country have· also borne 
-their part in bringing about that mistrust. 

·An Honourable Kember: They had no power. 

Mr. P. I. Griffiths: Whosoever's fault that mistrust may huve been, 
iit is a luxury which we cannot afford now. I for my part am willing to 
put Bside that-mistrust, Bnd my appeal to Honourable Members today is 
·that they .for their part will put .aside that mistrust. I (lan 8ssure lilY 
friend on behlllf of mv ('ommunitv that, if we had lingering amon~8t us 
any ~mnant  of mistrust, we p'ut, those aside now. We welcome the 
:forthcoming visit of Sir Stafford Cripps in 0. spirit of open minded ness and 
determination to help him to find a solution . 

. Sardar Sat Singh: I welcome that statement. 

Mr. P. I. Grimthl: I am sure you do and that is why I made the appeal 
to you. It is not only a question of putting aside that nlistrust. 
If this mission is to have a chance of success, let us go even 

Jurthe", lIud for the next few weeks, let us try to put aside every topic 
which can reusonuhly be clescrihed as bitterly controversial. We have got 
.I·ather into the habit in these days of thinking in terms of differences, how 
the interests of the European are different from the interests of the Indian, 
how the view point of the Muslim -is different from the view point of the 
:Hindu and often the view point of the Sikh. Differences do exist, but 
'my IIppeal to ever.Y Member ot this Houlle today is, let us for the time 
·being stop thinking about those -differences. They will not cease to exist, 
J: do not mean that. Let us stop being obsessed with them Bnd sit down 
rather to think exactly how muoh we have in oommon and I am satisfied 
that we shall find that, what We have in common between us is a good 
enough basiR. I!iven determination and good will, on which to build a new 
·self-governing India, free from t.hesedisscnsions which have been disfigur-
ing Indin for some years past. We mm achieve unity if we Ill'e determined 
to do it and if we IIchieve unitv Sir Stafford Crip'ps will at least have a 
chane'e. T t.nkp. it, t.hat every Membpr of' this House l-ejoiced when he 
:beard that Sir Stafford Cripps was coming on this mission to India, for 
his record is at least a guarantee of the sincerity of the British Govern-
ment in itR intent.ion of giving India self-govemm.ent.,and it is a gua"antee 
that a t~  Rnd integrity in thp dis('hnrge of the task will not he a n~  
But not even Sir fUnft'ord Cripps, with all his record behind him, can achieve 
anything at all, unless we first put ourselves in such a frame of mind t a~ 
.unity is possible. between us. . 

3 r.lII. 

PaIldit Lahbmf Kanta_altra . (presidency Division: Non-Muhammadan 
Rural): Including the bureaucrat. 

lIr •. P. "l. GrUIlthl: Yes, including myse.f and including you. I am 
'trying to include us all in one commgn. coDdemnatioB and· -one common 
'determination to do better in the future. .We have reached a stage in OUf 
.history . today when we dare not allow Sir ·Stafford· Cripps' mission to fail,. 
Failure of that mission may. mean . things. far more serious than. ean .be 
foreseen or described. As far a8 my omm n ~  is concerned,-we wjll'1!9 
~o  whatsoever 'by -WOM or aeea or statement in the Press to lessen 
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the ChallCes of SUOOe8&.. We will allow no ranoouroua thoughts about the' 
past, no prejudice or arrogance in any way to diminish the prOBlpects of a 
happy settlement of the Indian po t a~ issue and I ask everybody here 
to join us in a self-denying ordinance, an ordinance of restraint and deter. 
mination that every word that we say between now and the visit of Sir 
Stafford Cripps shall be directed towards the one end of achieving unity 
-in this country and putting this country in & condition to stand against 
the enemv without the gates. The object of this restraint will be exactly 
the same· as the objects which have been set forth by Iiis Excellency the 
Viceroy in inaugurating the nat,iona} war front. I believe my Honourable 
friend, Sardar Sant Singh, was half jesting when he saw some sinister 
motive in the inauguration of this front. 

Sardar Set Singh: I never said that. My friend misunderstood me. 
I only wanted to get an explanation of this one sentence in that state-
ment and nothing more. The statement said: "You will be invited during 
the next few weeks to enrol yourselves in the national war frout ". I only 
wanted an explanation of that. I nevel' questioned it Hnd there is nolhin;.; 
sinister in what I said. 

Mr. P. 1. CJrUIlthl: I can possibly assist the Sardar Sahib in under-· 
strmrling what was mennt by thnt sentence. It-has no connection with 
any conscription or any kind of elaborate mechanism for carrying on the 
wOO'. It is purely and simply a campaign to re-enforce and mobilise public' 
opinion. It is first and foremost, in the words of the Viceroy himself, a 
call to action for ever,vone of us, a call to close the ranks and stand 
shoulder to shoulder against. an aggressor whose conduct in the peaceful 
countries which he has overrun brands him as barbarous and pitiless. It 
is an attempt to build up morale, to keep up the courage of each one' 
of us in this country, be he an Indian or European, in facing the dangers 
that are not far ahead. 

. Jbulana Zafar All Khan: Why don't you say Englishman, instead of' 
European? GenTIans are Europeans,-Italians are Europeans. 

Ill. P. 1. GrlfIltbs: My friend has put me in a quandary. I see the 
force of his objection yet I catmot possibly say "Englishman", because· 
1 am R Welshman. 

Sudar Set Singh: Please say . 'Briton". 

IIr. P. 1. Grlftltha: If I say "Briton", I may be accused' of being 
ancient. I fully accept the spirit of my Honourable friend's correction. 
The· front aims at instilling detennination in the face of danger. Some of 
us in this House have some experience of the sickening BOund of the ex-
plosion of a bomh and the rattle of the machine' ~n rind we know that 
when these two sounds are heard even the stoutest heart may quail unless 
that heart is enforced by some inner principle. This n.ational war front 
aims at providing the inner principle hy which all our heariR may be· 
enforced in times of danger-tbe principle of unity, of reAdiness to sacrifice, 
one for all, R,nd of resistance to a common danQ,'er. Those are objects 
which can appeal and do appeal to every one of us in ihis House irrespec-
tive of politica.l aMUations or philosophical views. Thev are ohjects which 
Hll Qn each one to give of his best in this time of danger; Not onlywiU 
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he give of his best but he will so try to pre~  thia national war front 
movement that other people will be encouraged by our example also to 
give of their best. Let us remember at this time that the eyes of the 
world are directed towards India; our position in the world of the future 
and the respect which we shall command amongst the nations depend very 
largely on our bearing in the months that lie ahead of us. Let us so beRr 
ourselves that India will earn glory, that the place of India in the respect 
of the world will stand higher at the end of the war than it did at the 
beginning. Let us so frame and fashion our thoughts that we shnll echo 
those words uttered the other day by Madame Chiang-K'ai-Shek. "The 
spirit of new China is one for all and ·all for one. We are united by 
suffering and victory will crown our efforts". Let us so frame Rnd fashion 
our thoughts that we shRll be able to say that ·'the spirit of the new 
India' '-and when I say new India I mean the India that embraces British, 
Indians und every other community living within its coasts-"is one for 
all and nil fo.r one. We are united by suffering and victor.v will crown our 
efforts". It is iri this spirit that I want to make my appeal to every 
Honourable Member of this House, irregpective of his political views to 
join with me in su.ving that we will be unit.ed. We will achieve that unity 
by suffering if necessary but we will be united. Having achieved that 
·unity, we shall have the strength by virtue of which victory will crown 
our efforts. 

Babu X,JJash Behart Lal (Bhaglllpur, Purnea and the Sonthal P8l'gu-
nas: Non-Muhammadan): Sir, I stand to oppose this Finance Jjill and, 
in doing so, I want to place some facts before the Government to consider, 
so that they may frame their policy in the future in 8uch :I. W:1,V HJIlt it 
mn~  not be sajd that they hnve blundered at the opportune moment". It 
has heen the practice, it has, T mav tlay, almost become the fashion to 
say-Jet us forgive and forget 38 ~e are now in a. dangerous j ime. It 
BoundR very well to say-Forgive and Forget--in such a moment. But 

~ or ' we think of "Forgive and Forget ", we should remember one thing, 
that, even though we forgive lind forget the past, at least we should re-
member what we are going to do in the future. Unless we do that, there 
will be no menning in saying that we must forgive and forget and We should 
try to do somt'thing in a haphazard way, because we are in ddnger, It 
is always said that we should get rid of any mistrust, and Mr. Griffit.hs 
has '!lade the same appeal to us just now. Even if we get ourselves rid 
of 'm trm~t  how are we going to do things in the future? That is the 
pro ~e~  hefor(' us, ~ are in!or.med that ~r Stafford Cripps is coming 
to VISit our e(\untr,v With a mISSion over which even this House is not 
today united, because we ha.ve been hearing whispers from .Jertain Benches, 
although we do not know what is in store for us that we art! not all 
unite.d. I a ~ given m;v thoughts to this pro ~m of India. Although 
lip .tlll now thl8 Government Rnd most other people were treat-ing this 

~e t as s. S(lrt o.f a· plaything, they are now confronted with the 
rea~ t  It ~  qlllte an easy thing for the Government to follow the 
polIcy of divide-and-rule nil this while. Even, now, when t.he)· are 
on t~e ~ ~ 01 m~ n  some announcement, Bnd God uJone o ~ whe-
ther It IS In the mtere~t  of the peopla of this country or for t.heir own 
purpose, they are followmg the same principle. But op r~  that it ill 
surely for lih') best of us all, we beHeve tha.t there is sorne amount of 
Sincerity n~  in making such an announcement. But we cannot yet 
know definitely 88 to ho,,' we are going to fare by this aDDouncement. 
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The policy which has been the mainstay of this foreign Govern-
ment in this oountry was that at every stage they followed the J'l'inc:iple 
of divide-and-rule. Now that division has assumed such proportions 
that, though n thing of their own making, they are now perplexed how 
to manage the situation. They might now be trying to retrAce their 
steps, but they have now reached such a ~ta e tha.t unless they think 
constructively and unless they retrace theIr st,eps In such e. thorough 
way, they ~annot now undo the mischief t,hey have., ~one t!troughout 
their stay in this country. If I may be excll!;ed of saymg thIS, I may 
tell them at once that it will not pay them to pose as an injured and 
innocent man as t.hey are at present. behaving, because whenever they 
Bre confronted with 'the national demand, the offer of 8th August is 
thrown at the face of this nation. It is all good to Bay that there is 
no unity in this land and that there is no compromise or pact of any 
kind a ~ n t the people of this country; but may I ask, what the 
Government themselves have done in this direction? \Yas it not their 
duty to see that, during their long stay in this land. they ought to 
have at least tried to evolve u nation although t.hey believed t.hnt t,ht:: 
people were RO hopelessly divided communally and otherwise? Rut 
what have they done? Instead of attempting anything to do 'lway wit,h 
these diviRiom;. they have done just the reverse. It cannot ht' Baid 
that the British people were so simple and childlike and were so devoid 
of ('ommonsense that they did not 'know what to do, or they did not 
think it proper to help the people to give up their difference'! or t,he 
differences thnt existed in this country were of such It nature thAt if 
they were encroached in any way, the division would still become more 
acute. They were not such It simple people; they knew all I-hfJse 
things. As a matter of fact, people who are destined by God to rule 
other people know how to nile over them. And they knew it. ~ en 

then. the.\' did not do anyt,hing to remove these differenceb; ruther they 
acted otherwise. It mny be that the people of thiR country were not 
so much ,Politicall:v·minded. Had they been politically.minded from 
the very beginning, there would not hAve been this spectncle (,f so many 
diviRions in this country. Rut instead of trying sincerely and honestly 
to do away with those differences, they deliberately helped those 
differences. It is a historical fact. They cannot suppress it lind thay 
cannot go against it. They cannot say that they are so simple and so 
innocent that they did not know these things at all. They knew this 
thing and every act of theirs was prompted by this policy. 

Sir .. I read an elementary book on politics in my B.A. course which 
was wrItten by some German author. He had written that when one 
nation wants to rule over another nation, it emphasises over t~e points 
of differences in season and out of season. Can we not infer from that 
what can be the meaning of Muhammadan and nOll-Muhammadan 
constituencies? Where is the word "Hindu"? Why was not the 
word "l!indu" .used? \Vhy was the word "Muhammadan" cl11phasitled 
dO prommently m season and out of season. \\-'hen I rncntioilthis, I 
do not mean to say au,rthing against my Muhammadnn brethren. I 
have not .the least intention to say anything against t e 1 ~r  Muhsm-
~a an friends ~ ~  not. take these remarks umiss. Slirel.Y. the word 
~ amma a n . l8 vel'Y much dear to my Muhammadan friends and 
they cannot be blamed for that. But I ask my British friends, what 
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is the policy underlying it? They cannot say that they are 80 innocent 
and so childlike that they cannot understand the .implications of all 
these things. When I did put n question in this very House some time 
back and asked the meaning of Hindu water and Muhammadan wuter 
at the railway stations, I was laughed at. But there cannot DEl any 
water with Mllhammadan tenets made soluble in it or Hindu tonets 
made soluble in it. There cannot be such water on God'll Bluth. But 
still these thingl:l are done by those people who are said to be imbued 
with a political sense. But I believe there have been attempts by our 
rulers also in this direction. 

When I was the Chairman of the Bhagalpur District Board, n Gov-
ernment servant proposed to me that there I\hould not be any holidays 
for the Mussalmans at the time of the Dassehra or other Hindu 
festivals and th!'re should not be any holidays for the Hindus at the 
time of' the Muharram Rnd other Muhammadan festivals. '{ sRid that 
these festivals have become national festivals, and all persons, ilTespec-
t.ive of l'uste or creed, should tuke part in t ~m  So, it ought to have 
been t4e duty of the Government not to make these festivals comJnunal 
festivals. I hav:e alrelld;y said, our rulers are not so simple. They are 
political people, and they have come to rule over this country. 'l'hey 
could rise to t.hpir best senSA o£ Jlolitics if they wanted to further the 
calise of this country find they ('auld have made such a lot of improve. 
ment. So, even in these minor thing,:; I cannot exhaust the vf)cahulllry. 
The Government have utilised the posit:on in such a way that they 
have creat·ed divisions. One other example, I may quote. Even in 
the cpnsus, we are askeil t,o declare our casteEL 'Vith every census the 
east.es n re ~ hundredfold. Nobody even among the Hindus want 
that. caste should be so much enconragE'd. I may narrate to the House 
how the rules are utilised to promote these caste ilivisions. In 1930, 
when the Congress was going to launch SatYl1grfihn in Bihar, the Bihar 
Provincial Congress Committee printerl forms in which narticulars 
about names, fathers' names, castes were asked for. I opposod the 
column of "C!lBtc", and I urged there wus no necessity. Anybcw, the 
President ruled that it was necessarv, and so it was retained, and it was 
made op~ ona  for anybody to write' if he liked. A few days a.fter that; 
t~e PreSIdent, had to get some property transferred, because it was in 
hIS name, and, before offering Satyagraha, he wanted it to be trans-
ferred. In the transfer deed, he forgot to mention his caste Rnd 1he 
~e trar said: "You have omitted to write your caste." I reminded 
hml of my lugument against the inclusion of the column, ~a te  in the 
Sntyagraha form and about his over-ruling me. Then he wrote in a fit 
of enthusiasm, "Bihar.i Hindu". But the Registrar said ~ t wOllld 
not do, because he had Government circulars to the effect that parti-
c.ular castes like "Rajput, Brahman, Kayasth, etc.," should he ·mlm-
boned. I submit, Sir, here I am "Kailash Behari Lal" or there is 
"Rajendra Prasad" if these names cannot be distinguished by father's 
name ?r place of residence, because there are ten perSODIl of' thl' ",/line 
nll;me. m the same. a t~ in the same village, how. does casta hplp in 
brmgmg out the t~n t n  But here caste is emphasiaed. I do not 
know ~et er there IS any secret code for the administration of this 
c?untry III su('h matters. The people have been made so much oons-
CIOUS o~ these small things that tbey would not care for the interest of 
the natIon. They would care more for the smaIl community to which 
they belong. Now, Sir, thing's have come to such 8 paBS tI:lltt eVIlry 
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cute or every community based on. a re ~o  group would ~ m  to be 
not a part of the nation, but a. nabon by Itself. Of course, thu; IS dep-
lorable. This ought to have been seen long before by our rulers who 
claim to be a political people. It is not a thing of a day's making. It 
has been in the making for some timp. past. 

Sir, we know the history of Pakistan. Our ~ m rot~e~  claim to 
call themselves a nation. They were before long only ,a rehglOus group. 
s religious community, and now they have become a nation. Nnturally 
8S a nation, they claim a homeland which now even our mllRters, the 
British rulers, shirk and shiver in their shoulders that this thing has 
happened unexpectedly. Attempts are being ma ~ to explain wh'Jt 
this Pakistan means. Yesterday my Honourable fnend, ~a 8na Zafar 
Ali Khan, tried to explain that Pakistan does !'lot mean anything but 
the right of tht' majority to enjoy this majority right in those provinces 
where they are in a majority. God knows what this distinction menlls. 
I have got a pamphlet ill my hands written h.v ~r  C. Uahlllat Ali, 
Founder President, Pakistan National ~o ement  which does pot, deiiue 
Pakistan in 4;he same way as my Honourable friend, Ma.llarol1 Zafar Ali 
Khan. described. This book is called: "The Millat of ~ am and the 
~ena e of 'Indiabism'." I think this pamphlet might have been sent 
to other Honourable em er~ all';o. 

Dr. Sir Z1auddln .Ahmad: We know nothing about. t.he author of 
this pamphlet, and so we are not responsible for its contents. He is 
not known to anybody in this House. 

Babu Kallash Beh&r1 Lal: He is u Muslim gentleman. Surely, YOII 
do not suggest that this pamphlet was got up by the Hindu Mohasahhll. 
The author blames not only the people of this country, but he blames 
oven the Government for overlooking the claims of the Muslims. What 
is the fundamental creed of this movement? The author of this 118m-
phlet says: 

"What is the 'fundamental creed' of the Movement! It is that we are Muslim, 
not 'Hindu; Pakistani, not Hindustani, and Asian, not 'Indian'; that, in retrospect, 
the 'India of today' is the 'South Asia of yesterday', but in prospect, the sphere of 
the individual solidarity of several nations of tomorrow; that, at present, 'India' iR 
the arbitrary name of the British Empire in South Asia, but, in future, it will be 
tht'. natural designation ~  ' n ~an ~m'  confined to its national ~ome in India propel' 
(Hlndustan); that as thiS Empire IS composed of several countries of south Alia of 

~  India (Hinduatanl i. only a minor unit. no system of government, whether 
inRP.lI'ed hv. the. Gladstonian soul .of r t~  .imperialism or by the Gandhian spirit of 
Indian. natlOnahsm, or by grasping capitalism of both, can ever succeed unles8 it 
l'ecogmBeS an.d guarantees, the distinct nat on oo~ of the nations living therein; and 
n~  .. that In 110 far as we are concerned, we will accept only that political solution 
which 18 based up,0n the aforeaaid eternal. veritie_verities which inspire the "Creed 
of the. Movement and enllure the sovereign StatUR of Pakistan of Bengal nnd of 
UamamRtan". ' 

. Of course.. I welcome that my Honourable friends should denoun('(' 
th!s pamp ~t .and its author. I would rather wish that the whole 
prm('lple of It IS denounced. But I hRve quoted this as I apprehend that 
this has been growing gradually and slowly .  . 

Sir MuhamJD&d Yamin Dan: Whv is this idea growing? Rave ~o  
.flver thought of that. Diagnose that fint? ' 
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B&bu Kat1" Behlll La!: This t ~ t has been growing, because it 
!bas been fed on some wrong ideas. Whatever m ~t be the grieva.nce, 
.and whatever might be the tyranny Of a. brother agaInst another br?ther, 
,thst ('annot lead the one to say that the father of the two brothers IS not 
,common nor that the mother of the two is common, Whatever the 
r e ~'n~  may be. whatever may be the r e a~ e  ~  t~e Muslims against 
.the Hindus, the Muslims have begun to say India IS not our mother-
land". 

Some Honourable Kemben (from the Muslim League Benches): No, 
no, ,We never said that. 

Babu Katlash Beharf La!: I welcome that denial. I am merely basing 
DlV lirgument on this' pamphlet. The thoughts of the. Muslims are 
advancing by leaps and bounds, from a, religious community they n?w 
,claim to be a separate nation. The Muslims Wtmt to parcel out a portion 
of Hindustan. They do not want to call themselves residents of 
Hindustan I God knoW'S what ideas they have got in their minds. I only 
op~ that the day will eome when you will denounce this Pakistan altoge-
ther, sooner or later . 

• aulana Zafar .All ][han: I may point out that we ure not going to 
denounce the Pakistan at all, That is our creed. Pakistan means that 
Muslims are a nation and as .a. nation they want the North West comer of 
Indiu und also the North-East corner of India to be their homeland. 

Babo K&UUh Behari Lal: I am afraid you have denounced in part 
some of your ideas, although ,Vou are not prepared to denounce Pakistan, 
(lni! the fun of the thing is that most of ,Vou do not know even in your 
. -own Jriinds, what Pakistan means. I find there is so much confusion in 
your own minds. 

lIIr. II'nbammad Bauman {Patna Chota Nagpur cum Orissa: Muham-
:madnn): What does the ~ono ra e Member understand by Pakistan? 

Babu Kallalb Bellari La!: As I read this book, all kinds of ideas are 
'conjured up as regards Pakistan, the ideas are growing by leaps aDd 
'bounds. I cannot fix what Pakistan means. Rut I can sav that Pakistan 
'tt1t'811S that certain portions of Hindustan, in which the Muslims form 8 
'majority, ShOllld be carved out into a homeland for the Muslims. T 14m' 
n.ot ('oncerned so much for the well-being of the Pakistan of your imagina-
tl'ln: I 'Say this thing has come out of your imagination and it is surel.v 
detl'l1nental to the wen-being of the national growth of this country. If 
1 am wrong, it is better. I would rather welcome the dav when vou 
,donolllwe it as we denounce it today, You must form part and parcel 
-of the same nation to which we all belong. 

My Honourable friend, Sir Muhammad Yamin Khan, asked me 
'whether we have thought it as to why it has come ahout, I have, of 
'course, thought how this difference has nome. It has oome in a clums\' 
am ~ Ulihapp,v way and now ODe section 'Iven disclaim t.heir country and 
thell' na~n oo  And I am blaming this Government for a n~ helped 
'this eituation, because it is not a question of material grievance when this 
'Or th&t wrong has been done to one eommunitv. Such wrongs are bound 
to remain so long as people live in this ~or  Today ,vou talk of 
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grievances among Hindus and Mussalmans;· tomorrow, if power is given to. 
MURs&lmans, there will be grievances among Shiahs and Bunnis. So if all. 
p~'o t  belong to one religion, there will be grievances among different 
falJliJies. So grievances will remain. hut for that you should not dis-
iutc,"rate the nation in such a way. 'J'hat can be remedied if we go to. 
the ~'oot cBuse. The whole tro ~ has been brought about by the polio, 
thlit Government have followed in this t'ountr.,·. The.y have even tried to· 

' tro~ history. They have written history in such u ~a t at students. 
of the same stock, Bitting on the same benches a.nd read.ing the same 
books, form different ea~  :I<'or instance, the,'" write about the l\iuham-
Dladan invasion of India. There has been Moghul invasion and Pathan 
invll!'lion, Persian invusion and Arub invasion,-but no Muhammadan: 
inv8sion. Mahmud of Ghazni and Mohammad Ghori were Afghans and 
Ghellgiz Khan and Babar were Moghuls. Mir lbsim was an Arab, and sQ.· 
Wl. SO history would have been properly written if the nationality had. 
bE.'Ln mentioned and students of any religion might have learnt that these 
were invaders and not their forefathers. 

Sir Knbammad Yamin lDlan: HilS the Honourable Member read Bhai· 
Pnrmu Nand's Histor." of India? If hI:' has not. he must tr:\' and get it. 
~ will find It .remed v in that book. 

Babu nOash Beharf L&l: Histor,\' has been spoiled in that way in 
order to create different impressions in the minds of different people. 
Th,.''\ belong to the same stock und their forefathers were the saJIle with. 
the only difference that some of them adopted Islam and others followed 
the ancient religions of India. With that. they did not change their rae& 
or llationalit.v. But now even well educated persons, even Honourable 
Members of this House talk as if theIr forefathers ruled India for 700 
yenrs. It was. the Mughals, Path aIlS or Persiuns who ruled this country, 
aud they did os much injury to .vour forefa.thers as they did to those of the 
Hindus. Nadir Shah shed as much of Muslim blood in Delhi as HindU' 
Llo,)d; but when a -.drama was played in t.he Patnn College by the students, 
in which Nadir Shah was shown as a villain, there was a riot over that. 
You can thus understand how the mind works. These people wero 
foreigners. Of course, they settled down here and they became one with· 
the people; but that was a different thing just as there are so many 
Christ.ians from Europe who have settled here. They are ruling over this 
country, but. by no stretch of imagination the Indian Christians can say 
th'1t Queen Victoria was their great grandmother or King George V was 
their grandfather. No Tom, Dic-k or' Harry who has been converted int9r 
Christianity from the stock of the people of this country will sa.y that. 
It is mp ~' absurd to make that suggestion. And the Muss8lmans of 
t,his country should take it as an insult if· any 'one suggested that these 
invaders were their forefathers, And it is in this way that the minds of 
the people have been' poisoned and they have begun to think in. separate 
tenns about each other. This has been deliberately emphasised and given 
importance by our rulers. Let our rulers put their hands on their hea.ns.. 
and 8a~' whether the\' have not followed this policy of bifurcating the 
people. They can evep now retrace their steps. and declar.e oncafor aU 
thRt the:vhave changed their policy; otherwise nQ amount of tinkering ana. 
patchwork will do now. . 
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Even in political and oonstitutional matters I charge t ~ Government 
with having been insincere. For instance, the p~ ent A,ct of 1985, which, 
i1 now being worked out on the basis of .Federation has been brought  into 
existence not to satisfy the demund of the people but to create onE.' more 
misl,hief. Throughout that Act you tind at~mpt  ma ~to BOW the seeds. 
of mischief that may bear fruit m course of time and may disrupt the 
country still further. India did not require a copy of Europe in the. 
n.atter of Federation. We had before our eyes the history of Europe· 
whk·h cOllsists of so mBn\" small nations like our provinces in dimension, 
Rnd importance; and what a Bad spectude Europt! is presenting today I: 
They attempted through the League of Natiolls to form a e er~t on but: 
theJ failed; it burst like a bubble. and there is no hope even fol' the future 
Knowing all this, how could they suggest a Federation composed of the 
provinces with so muclr of importance of the component units and with. 
an attempt to weat,en the power of the. Central Government? So long as 
India is in their hands they do not want to weaken the Oentral authoritv. 
But they have sown the s6£'ds of mischief. so that ;if at all the provinces. 
gl'OW e.trong they may t ~ t a$l;llinst each other. India required a unitary 
system of Government in which provinces should have sufficient opportu-
nIty to develop and grow hut nt 'the snme time to remain under one strong 
Contral Government. But what do we find even  in the cry of Pakistan?· 
It would mean disintegrating the Central power just as you 'are attempting 
to do. And the helplessness of the League of Nations which we are.' 
seeing today that is to be repeated in India in the course of time. 

Maulvi Muhammad Abdul Ghani ('l'irhut Division: Muhammadan): 
Whnt about the United Htates:' 

Babu KaUalh Behari Lal: I do not know. I have not made a special 
study of the United Stotes. Hut. if at all there is, it is a misnomer. 

So. even now this Oowrnment has  time to bewure. If t e~' do not .. 
beware of the nangel' the.\" hnve already ('reated then if the situation. 
develrlps itself, they should thank themselves and not the people of this. 
country. If today t e~' are confronted with n difficult situation. they 
~ ~  not bring up 8th August offer l){'fore the country and SIl.V: "Here 
It IS. We are honest. You are all guilty. Patch up your quarrel and': 
we are going to give ."011." This lIort of arg'ument will not do. They 
should go deep into the miR('hief thl:',Y have done and they should now 
re.trlwe their stP.ps. However. the question suggested bv my Honoul'able.· 
frlGnd, Sir Yamin Khnn. ~'n  us to what is th£' remedy I suggest. 
Of course .what I am plncing hefore thiR House lOOK revolutionary at 

first sight, but it is not so revolutionn!'" if vou think over it and it' our 
rulers might .have thought over it some' ' en~  before. I am going to 
suggost that In order to do awav with t,his evil. you must first conceive the 
idea of one nation and.you should ('all it bv one· name. You cannot have· 
different names for caUinl!' the nationals of one countrv. So what can be' 
thut one name. It will be. surely. RRtoniBhingo for voix to hear it for the' 
firs I, time but you should hold ~ ' e  in Datience, and I am !!,oing to teU 
Y0.l that it is not at all object.ionable. The one name lIhottld be that bv 
whioh even the Mussalmans of this countrv are called in America, even in 
Ambia where the:v go for per orm n~ Haj: Rnd that is the word 'Hindu'. 
They are called Hindus even outside India. 

Kr. lIuhammad AUar All: They are called Hindi ¥ussalmans. 
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.abu KaUub Behari Lal: There are Japanese Mussalmans; there are 
.Chmi Mussalms.n.s. Similarly. there should be Hindu Mussa1mans. 

or course, some friends suggested t.o me why not Hindustani Mussal· 
mUDS. The mischief will remain. Psychologically people have been ~~ e 
to think of Hindus and MussRlmans as two equals and separate entities. 
That IS to be demolished Rnd the Muslims are to be accommodated in the 
:Hindu -Dation and placed along with other religions ~ e~ the ~~n  
Dation. Hindu is a nation. Hindu is a term that never mdlCates rehglOn; 
even us regards the Hmdus they could make it dear what: they are in. the 
habit of saying Hindu Dhltrma-there IS no su<·h thing IlS Hmdu 
Dharma ..... 

Mr. Muhammad Azhar Ali: The word Ilsed in Arubill is not H:indu 
Muslim but Hindi Muslim. 

Babu Kallash Behari Lal: All right; that mllkes little (liiJerence. 
My friend, Sir Yamin Khan, says it. is Hindu Muslim . 

Jlaulana Zalar Ali Khan: The expression used in Arabia is Hindus and 
.,sindi. 

Sir Muhammad Yamin lOJan: If fhp Honourable Member will allow me 
ttl interrupt-let me make it ('lear that ill Arahiu the\" enll liS Hindu 
Muslims and in Palestine and Syria thl'Y ('ull us Hindi· :\fuslimfl. 

Babu ][a.llaah Behari Lal: So there iF! no flllch thing us Hindu 
·religion .... 

An Honourable Member: Why not Hindustani!;? 

Babu XaDaah Behari Lal: 1 was 'Bu.Ying that if you adopt the common 
word Hindustani then the mischief remains, thut hus been created till now. 
I want to see that the mischief is undone lind there should not be any 
Hjndu religious community. There is no such thing as a Hindu religion. 
I hnve given a challenge to most of m.'" Hindu friends even to a~' if there 
is tiny set of tenets which they can lay down liS saying this (·onstitutes 
the Hindu religion. 'fhere nre hundreds of religious in the Hindu nation. 
Why not two more, Islam Ilnd Christianity? There will be no harm done; 
the Hindus should dis&.buse their minds of any idea. 

JIr. Amarendra Bath Oh&ttopadhyaya (Burdwan Division: Non-
Muhammad8ll Rural): Make them two avataT8. 

]labu XaUash Behart Lal: They may not take Christ or Muhnmmad 8S 
.avataTR .. but they can very well Mcommodate so many religious preachers 
of the world. Religions in any part of the world are not the property of 
that particular part of the world. They belong to the world at large and 
thoy can be accepted in any part of the world. So there is no harm if the 
Muslims Q,nd Christians are also included in the word "Hindus" .... 

Sir Muhammad YamlD Khan: How will you term the Sindhis, because 
in thb old scripts, the terms "Hindi" and ". Sindhi" are the two brothers? 

Dr. P. B. BanerJea (Calcutta Suburbs: Non-Muhammadan lJrt-.81l): 
:Sindhis are Hindus. 
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Babu Katl..., Behari x.l: So if the tinge of religion is ta.ken away from 
till.! word Hindu then the word Hindu remains altogether a term denoting 
'0. lltttion, and there can be no objection on anybod,v's part r~ ~ n  in ~8 
'Country to call himself, a Hindu, Then, Muslim, Christian, Jam, 
Buddhist, Vaishnava, Bhakta, Sikh nre all reduced to one common ,level, 
:and then the whole trouble goes awn.v. There will not be any question of 

~ mprom e or pact or agreement, af; has been suggested till now, because 
'oompromise, pact QJld agreement all suppose the existence of pa.rties; 80 
long as parties remain, there will be R tendenc,v for disintegration R.Dd 
.sepurntion, and unless you go to the root cause--of course it cannot be 
'dolle in a dav-but thf:'re must be that idell in the minds of those persona 
who are in ~ t or t  to set, the matter aright, to take the people to the 
right road and to make of liB qne ('.ommon nation. No attempt has been 
made in the pm;t by the present power to see that the people of t.hia 
·countrv form Olle nat.ion. Bather the work that has been achieved bv 
nationalists like Akbar t.he great has been undone in !.lubsequent ?f'larB. 
'Our rulers would say thllt they ~ not crented Muslims or other ~omm
~ t e  in this r·ountry-the,v were in e 8ten ~e before they came .  .  .  . 

Sir Kuhammad Yamin Khan: That is also defective histol'\' which vou 
hfwe read. " .. 

Baba ][a1luh Beharf Lal: Even up till 1857, when there was this 80-
'milled Sepoy l\fut.in,v. when the people of this Clountr.v rebelled, they 
seater) Bahadur Shah on the throne, although he was a Muslim by 
?eIigion, lind most of the mutineers were Hindus. It never entered their 
minds that the.v were going to make a person Rit on the throne who was '" 
Muslim by religion, . 

MaulaDa Zafar Ali Khan: The difficultv is this, that in the case of 
Muslims it is given in the Hol.v Book, the' Koran: "Hovs Sammskumul 
Muslimin ". which. rendered into plain English. means: 

"He has called you Mm;lim" 

:and now are we to follow the commandments of God, -)r of you? 

Mr. OhaIrmaD (Syed Ghulam Bhik Nairang): The Honourable Mem-
:ber is attending too much to interruption all round; he had better go on 
with his speech. 

Babu KaiJuh Behal'i LaJ: Our rulers cannot say that the process of 
llation-building or national fusion did not exist in this country when the,Y 
took over charge of this country; and if they had any real sincerity in 
thom they would have rather developed on thut rather than im'reased the 
,differences. Since 1857, it is not even one hundred years. But today, 
not to speak of the ~  remaining under Muslim rule or the Muslims 
remaining under the Hindu rule, the,'. are now proposing that they would 
no~ remain within one nation; and this is the situation with which Ol1r 
rulers are now confronted; and but for the fact that they are now con-
f"C'Dted with a life and death struggle, they would not.. ha,ve even nome 
with the suggestion that. DOW let us forget and or~ e the pdt and build 
for. a brighter fut-ure. You may give credit for the intention; Bnd it is 
no use cr.ying over spilt milk; let us now think thnt all these suggestions 
come out of the heart-to forget and forgive and build up a better future. 
But if they do not still go on the right path, then no amount of diplomatic 
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. words and trying to skip over realities will help them out of this situation. 
'rhey have created the situation with whieh they are now oon ~nte  and· 
eV611 if up to the last mome:nt they do not retraee their steps, If they do 
not tlike to the right key, they will not be able to solve the problem. 

My suggestion in this respect will be that they should now give up their 
idb8 of dividing India religion-wise. '['here should be, 8S the v have-
adopted in :Europe and other parts of the world, a division on territorial 
lines and they should never recognise anv other division. There is stilf 
time tor that. I remember when I put a ~e t on even on small mntterR of 
looking to the iuterests of people tn eertuin provinces under a certain 
territorial jurisdiction, the Honourable Member in charge-of Railwn)'s said 
in answer: "Govtlrnmenf, do not recognise :listribution of'services in rail-
way on provincial basIs." 1 may remind Sir Andrew Clow that it was he 
who gave this answer on the floor  of this House. It was Bure!v heart-
rell.liug to me, and 1 still pin mv fait.h thllt, a dav will come whim those, 
WilO are in' authority will realis£' that territoriul . recognition is the only' 
bnsis fOI' building up a nation elsewhef(l in the world and that will be· 
rel'ognisl:d in lndla. 

But even till now they do not seem to be at all repentant even to expreSll 
that their recoguition of the division of India on a religious. 
basis was wrong .. What will be the consequen'Ce if they recog-

nise such things on a religious basis? There will be more and more cla-
mour from aU the communities inhabiting this vast continent of India to 
recognise everyone of them on a religious basis. Sir, it is not a question. 
of clamour from the different community, but it is a question of encourug-
ing the different. communities to make such a clamour to recognise them 
on a religious basis. The beginning has been mllde, unfortunately by the 
fluthorities higher up. Now the excuse is always made that the clamour 
is 'Coming from below. I want that the authoritie5r should search their 
hearts and find out from where the real mischief has begun, whether it 
has begun from people below who have become the game, or from people 
above in authority who have  introduced this game. If the authorities 
higher up, directly or indirectly, were a party for introducing this game. 
then it is time that they retraced their steps and recognised the hea.l.thy 
principle of building up and evolving a nation in this country on a terri-
torinl basis ...... 

Sir KuammBd Yamin Khan: What do you mean by territorial basis? 
aabu J[atJaIb a.bali Lal: India means it is a home for all Indians reo 

siding in all the provinces, but the existence of provinces also will remain. 
India is a very great country, and so it is said to be a sub-continent. So 
there must be provinces which have common affinity, a 'common language. 
customs and manners. On this basis there are bound to be timaJl divi-
sions, such as we find even in Europe, but they are in no sense better 
than the provinces of India. So t,arritorial divisions should be recognised 
and they should be controlled with a sense of reasonableness 80 that the 
disintegration of the country may not be helped or encouraged. I don't 
suggest that though the provinces have got differences in customs, 
manners, language and other things, they should be helped to develop 
independently of ellch ot.her so 813 to create a situation similar to the one 
with which Europe is faced today. That should be wisely C'ontrolled, and 
provinces should be given adequate scope to develop according to their OWl) 
line, but they Rhould remain in the common sub-continent of India. 
, . 
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Sir, I have given my suggestion in regard to this matter and food for 
reflection fur my friends in this HOllse as well as to the Government, 80 
that in time they' may retrace their steps and set right the mischief they 
have already done in order that in future &11 may feel alike for the evo-
lution of a common nation. Unless that feeling is. created, unless some 
effective steps are taken to bring about such a feeling, there will be no hope 
.for this country. 

'J'hen, Sir, I come to some of the wrongs that this Government has done 
hI the matter of administration, because it has become customary to point 
·out of such defects when considering the Finance Bill. The first 
:teo which I would like t.o drlilw the attention of the Governmeut 
is in regard to their military policy they have pursued 'in this country. 
] have been saying this for a. long time thu1i,.,this Government has blundered 
in regard to their military policy, in listenLng to the advice of others or 
believing in their wisdom and creating martial and non-martial classes. 
Now, I am Pure Government must be repenting 88 to why they created 
such classes-as martial and non-martial. When they recruited untrained 
men and expected them to do ~t 'e to their duties, it was not, t.hpir. fault 
if they could not discharge their duties satisfactorily, and they cannot be 
blamed. It was the fault of the Government, because they created these 
martial and non-martial classes Rnd prevented all classes of people from 
getting into the army. Government ought to have foreseen tha.t a time 
might come as it has come now, when they might be compelled to draw 
upon the other classes all"o for enlistment in the anny. There would 
have been absolutely no honn if other cla.sse<; also had been encouraged to 
join the army in peace time and given them training. The so-called non-
ma.rti,al classes were all diBtlarded in those days, and now recruitment is 
made from those very classes, and it must be said to their credit that 
l>ome of them ore giving a goon Recount of themselves, and if others are 
not fulfilling the expectations formed of them, they n.re not to blame, and 
for t.hat the responsibility is of the powers that be, 8S they bad divided the 
people into martial and non~mart  a ~e  Sir, even to day in the 
midst. of this war that policy is still p1lrsued. My friend, Mr. Deshmukh, 
put 11 question the other day in this HOllse and some rep~  was given to 
it, but T have not seen it. It hilS been ('ontradicten h.v Dr. Ryen Mahmood, 
the ex-Minister of the Bihar Government. Mr. Deshm1lkh a~ e  whether 
there was any corre!>pondence on the question of military training to youths 
()f Bihar, and the reply given to that question was not very clear or it was 
evasive, at least it indic:ated tha.t the Central Government was not 80 much 
at fault,. To t.hat reply a contradiction has been issued by Dr. Syed 
Mahmood of Bihar. It has been published, and Dr. Syed Mahmood has 
'Clearly said that the reply of the Central Govenlment was such that the 
Bihar Government could not poss,ibly start giving military training to 
;vouths in that province; that the Central Government wanted to keep 
<!ontrol of military affairs including mili.tary tra.ining in their own hands or 
1iomething like that. So it is clear that even in the midst of this great 
war, the Government are so suspi'Cious of the people that they would not 
like to impart military. training to youths who are non-martial according 
't/) Government. 
[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-

sumed the Chair.] " 
. The Government should question themselves whether tbeY"are right in 
asking the ~op e fo forgive arid' forget the put, e a ~e ~ er  'day 'Bhow. 
the past of the coming morrow, and if you go on commlttmg blunders and 
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8Ilying at iibe same t.ime 'forget and forgive the past' ,there will be no end 
to it. Sir, it is nothing short of hypocrisy for Government to ask tbtl 
people to forgive and forget the past. 
Then, Sir, there are certam central subjects, the working of which 1n. 

the provinces haSl caused grave injustice to the people. It 16 really very 
painful to mention it, but 1 feel it is our duty to point out to the Uovern-
ment that such small pin-pricks, suoh small injustices create a wrong-im-
pression in the nlinds of the public, it brings about u. feeling of hatred 
against the authority, and it even end!> in doing permanent harm 00 the 
people themselves. 1 am not going to give facts and figures about all those 
things, but I might mention here that the working of the Income-tax 
Department in particulu.r, the working of the Postal D(lpartment, of the 
Railway Department and also Customs, whi'Ch are all Central subjects, in 
the provinces is most unsatisfactory. Of course, in the Postal Depart-
ment we saw some circulars, to which reference was made by Sir (iurunath 
Bewoor when he was Director General of Post Offices. He wanted to 
establish SOUle systematic and Just· principle, but whether he W!\B allowed 
to work out that principle or not, he knows it best. Sir, when I had 
occasion to represent mat·ters to him, he ended the reply by saying that 
he had SOUle phobia, he wanted to introduce sOllie provincial feeLng .. 

Dr. P. B. BUlll'jea: Some provincial phobia? 

Sir G1I1'1lD&th Bewoar: Bengali phobia 

Babu ltaUaah Bebali z..l: 1 have forgotten the phobia. 

Dr. P .•. Banerjea: In any case it is a phobia. 

Babu .. &llMh Behari Lal: I leave it at that. The phobia has caught 
hold of my friend to such an extent th:\t he remembers it even today. 
] am placing it before him even to day. Whatever be the phobia., we are· 
concerned with the justice of the thing, we are concerned that they should 
deal out justice to the people of the locality, because if you r n~ 

out a. circular telling people that you want to govern them on 
a wholesome principle with due regard to the claims of the peop ~ 

of the places where recruitment is made, it will not satisfy them 
if the principle remains only on paper, and it is neither here nor there. 
It D111"t, be translated into practice. and those who are in authority should 
see that they are not hood-winked by their subordinates and that the people· 
of t.he soil get real justice. My Honourable friend, Sir Andrew Clow, said 
that he did not· recognise. the dilltribution of services, on a provincial basis. 
'l'hat means that he recognises some basis by whi'Ch the people of one pro-
"ince are totally neglected. 

I eome to another thing, and that is about the road fund. The principle 
on which t,he road fund is. being distributed to the l)rovinces is not a just 
one, because when I was a member of the Road Committee, I tried to 
bring up this matter and fought hard to have it revised. The principle is 
that the provinces get their quota according to the petrol they consume. 
I tried to bring home the injustice of that thing, and J want to place before 
the House how that principle is working in actual practice. The point is 
that Bombay, Calcutta and Madras are big cities where people froiD 
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neighbouring provinces also go and make use of petrol. Big cities like 
Madras, Calcutta and Bombay cannot be said to be like towns where only 
the people or the provio'Ce concerned live. People from other provinces 
go there and the other provinces .have got a. right to share in the profit 
that t,hose cities get. In this way the provinces which have the good fortune 
of having Madras, Bombay or Calcutta, get a much larger share. so much 
so that there is a large surplus accumulated for those provinces because 
all the roads are oot being developed in the cities particularly. After all, 
the road fund is utilised for developing roads in the interior of the pro-
"ince. Unequal distribution of the road fund leads to the unequaJ 
development of roads in the provin'Ces because the share of Bombay goes. 
k the Bombay province, the share of Calcutta. goes to the Bengal pro-
"inee, the share of MadraA goes to the Madras province. These being big 
cities. there i!' more share to those provinces, but the provinces have simi-
lar conditions throughout. There is no meaning in giving teo lakhs to· 
Bomhay, two lakhs to Bihar, or one lakh to the Central Provinces 
bf!Wluse ..... . 

Kr. ][usenbbat .A.bdullabhal Lallee: Is Bombay also ffindi? 

BabuEailaab Bebarl Lal: There is no question of Hindi. Why do' 
;you m81~e II ~t n t on in the matter of equal a.nd just distribution of the· 
rolld fund '? ~  prinCIple should be revised and the matter should be-
IwolIght lip hefore the House in the form of a Resolution as was done oD' 
t,he last occasion. 

Another thing that I want to place before the Government is about a 
hroadcasting station for Bihar. I do not know bow far they have progress-
ed. but. I saw in the papers that there a~ been some progress. Up till' 
now. whenever the question WM brought up, the Government used to 
give some evasive reply, that perhaps tbe Bihar province is served by the 
station at Lu'Cknow, or the station at Calcutta, or the ·one in Delhi, and they 
hfl.ve not t·aken into consideration how far a province is profitted or gains 
if 8 broadcasting' station is e!ltablished there. I do not want to embarrass 
the Government, but their programmes are so unequal that in some 
provinces they are having two or three stations, in other provinces there is 
not even one. They should look into thill matter. With these wOMs I 
resume my "'eat. 

Sir Henry Richardson (Nominated Non-Official): Sir, I am going to 
talk on the Finance BiII, and I am going to take a few minutes only. 
Thp other day when I spoke in t.he geneml discussion I made my speech 
verv e3rly on, and the Honourable the Finance Member, although h,·· 
took some notes of my points.-T think tbey got blocked out in the subse-
quent diAcuRRion that took placp, and. unfortunately, J. did not J:(et Bny 
reply from him, which I know waR an oversight. So, today I triad to 
time my speech in the middle of things hoping that he will retain the slip 
on wbich he will now write one or two points from what I am going to say. 
Perhaps, I hnve gained something by his not replying at that time, because 
I see from the amendments which have been given notice of to elauHes R-
and 10 of the Bil;, he hns answered two of my questions, and T am very 
grateful for the consideration which has been given in meeting those two 
llOints and T hR'V6 nc.thing further to say on them. 

There Bre really only two points left. One is regardin:g the repay· 
.ant by the Central Government of a portion dl the excess profits tax, and 
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,it ill to be subject to such conditions as the Central. o emme~t ma.y 
hereafter determine. Sir, the Post·:war ReconstructIon Commlttee lS 
"Undoubtedly a very" good source from which to enquire regarding what 
those conditions should be, but I think that it is 8' matter which requites 
,far wider application, and I hope that the Honourable the Finance Melll-
ber will take an opportunity of enquiring from all sources who r.llly he 
.interested regarding the imposition of these conditions and as to what 
they should be. Certainly, there is time for further consideration to be 
-given if the amendment is passed, because it will give us until t ~ 1st 
.July next, which is very much better than the thirty days originally laid 
down. 'rhe other point is regarding the fact that the Qovemment's ':lont,ri-
· bution win be a taxable receipt. of the year in which it has been pai,i 
· and I made the 6uggestion that the Honourable the n~n e Membor 
might say now that the rates of taxation which would be levied 011 1 !-is 
o emm~nt contribution, when it was paid over, would not be nigher than 
those "ontained in t.he Budget now before us. I realise, since milking 
·that suggestion, that there are certain difficulties in that the assesse!lS' 
tax depends on the scale in which their income happens t,o land them 
hut if there can be Rny means whereby the Finance Member with all 
his experts who are sitt.mg behind him can make that rule apply in f'Oi'ne 
'form or other, so that assessees do lenow what tax they may he ~ 

for :lnd can calculate accordingly what sort of a gamhle this is, it would, 
'1 think, v£'ry much flssist them in coming t() fl decision on wh 11 t, nfter All 
m8J' involve a considerable alllount of monf'Y, eSTlf'C'illll:v in t.he ('aRC uf 
comnanit"F! t.hAt hAYE' been paying and may still pay very Inrge f'XCPRS 
·pront!'!. AIRO I think that. it may help the Honourahle Mf'mber ill the 
'object whi('h he hAR in mind in getting higger Rums fTom ('ompnnil3s und 
other n.SRPSl'leeS affeded thnn mav ot.herwise he t,he ('RRe if they arp left 
· in douht. It is n point that my const,itl1f'nt.s have brought np' nnd it is 
'obvious that they have it in mind Rnd these two point.s, nnm ' ~ .. th(' condi-
tions which are not, known at the prebent moment, nnn t.he t.nx 'yhich lR 
'31so unknl)wn at t,he present moment, ATe t,he two fRct.orR which 110 "lRke 
-the n~ e t on rather a gnmhle. 'rhf'rf'fore, I hope that. when t.h£' 'Honour-
'BQle Membf'r replieR he will Pllt, a TPn mark /l'g'ainst these items tlnd will 
'give me some indication as to what these qneRtions involve. That is All 
-I have to say. 

Rao Sahlb 11. Slvaraj (Nominnten Non-Official): Mr. President, it looks 
'I\S if very few in thiR on~e {'v('n todnv re8liRP thnt. the WilT is on Il'l1d that 
-it is very n(,8r India. Otherwise ~ should not have had to listen for 
'houTs aud honrs to speeches on Hindl1ism, Pakistan and the like and 
particularly I feel, without menning to attack the claim!! of the Muslim 
'League for the estllblishment of Paldstnn, t.hllt now, more than evar, they 
'should us.e all thei!' strength, all t.heir energy and all their enthusiRSm to 
defend wpat will in future hecome the homelands of Pakistan, hecause 
'-we see already that .Taplln, if she continues to be RuccesRful, will fake ODe 
_limb of the Pakis.tan, should A'Isam and .Bengal for instance fall into har 
hands and on the. other side if t·he threatened move of t e erm~  
through r~e  e,·er. take.s place, the other limb of .PakistAn will.uh1o go 
a ~  I sh.ould, therefore, naturally, expect my Muslim friends to shed 
· theIr blood In the nrst place to nreRervc those homelands, those porthn!'l 
of· territOry in 'India which may fater become the homelands of Pa.kistan. 
m I am not presumptuous r msy also t11m to ~11' 8 t.he CohJi-res8 l\nd those 
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~ are inclined to the view that India must have independence here nnd 
now and say that even independence will be a false cry at the re~ nt  

juncture, because we know perfectly well that it is v.ery ~ ~ to ~n  

any independence tbat we may be able to get, even with the willmg oonsent . 
of the British Government or even of the authorities here. I really feel· 
that the time has come for all of. us, as Mr. Griffiths has pointed out, 
including the Government llOd thE' members of the Government, to Bee 
that every effort is made on our side to preserve our country from the 
impending attacks. What makes the problem even more difficult and 
what causes anxiety in the minds of those who are really interest.!d in 
tht! welflJ!'e of India are some of the things that have been taking place 
outside India. }'or instance, Sir, we are dealing with uncertain ~a tor  

like the French fleet. We do not know the disposition of the French flcet. 
The incident that happened in Turkey about the throwing of a bomb out-
side the Chanoellery where Von Papen was residing and the subsequent 
nction of the Turldllh Government in arresting a Russian. Then there is· 
the ministerial crisis in Persia and also the constitutional trouble in Egypt 
and, lastly. the c.unouncement that we read in the papers about Madagll.ScBl'. 
TheRe things make me feel that India is being more and more threatened 
with danger from both sides. That being 80, Sir, I wish Honotl • .'sble 
Members of this HOllse really consider the question of how best to co-
operate with such bad people as the Britishers and with an ancient 'lnd 
worn out; Government likc t.he Government of India to wBm off this 
dunger. Thp.re is no other alt,ernative, 1 Ra:v, except to throw our lot with 
theRe people I!nd carry on the defence as best as we can. It is from that 
point of "iew thaj I want to tolk on the Finance Bill. 

Dr. P. If. Banerjea: YOll have called them a bRd people. 

Rao S&hlb If. Sivaraj: Pe:r:sonolly, I think they are bad, 80 far as I am 
eonc('mcd. At, It time like this, we feel that we must get. Oll with them 
aR long as the war lastfl nnd Ree that we put forth our best efforts which 
might hl . the end prove to he, effective, so ~ar as the forces of aggression 
flO. I find that when people talk of Parliamentarv sVRtemR and demo-
cracies in timeR snch OR t.hese. how unreal. thev are'. 'Even democracies 
which have cnjo:ved freedom /lnd which have 'enjoyed wealt4 Rnd which 
have enjoyed empireR find it extremely difficult to cope with the AXIS 
powerfl. At. any rate, thl'v find thllt they are too la.te in the fight. '1 here 
if: 011(' aRppat of t~e wltr eff?rts that are being made. by England, Arneripa 
end the otlwr AllieR. t.o whIch I should like to draw the at.tention o)f the 
House. When the war WIlS first startAd in ·1989 Rnd 1940 the eqllipment 
that England then had was not. enough at tha·t time to defeat Germany, 
Rnd t ~ WHr was then confined Just to 1\ pllrt of the continent of Europe. 
When III the ne~t year they ad"anced in t ~ matter of preparnt.ions 
and. when they r rea~  the war potfmt4RlR, unfortunately the wcr was 
('.arm'd . on ~ two contl',lents. . Now they find that their materiul equip-
ment, l!lsp1te of speeding up, IS not enough to cope wit.h the Riturrtion. 
e~' wIll very Roon ~  that the war will'spread to hoth the em p 1 ~re  

Tat that ~e  th.e:v Will findtbnt the prepamtions have been inadequnte all 
the more, .10 SpIte ~  a ~ the 1lfJorts ~ nt t.he United Stat.es ill now making 
to cope With the SltuRtl(ln. That IS the unfortunate position we are in 
80 far as the Axis Aggrassion is concernE'd. ' 

At ~  same time, there ~ a new wonder so far a~ the 'success of 
Jfl.pan 19 concerned. .Tt. is a matter. no doubt, of surprise to the West-. 
erners themselvt!S, hut It III II matter even of greater surprise .. to the AsintiCi 
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themselves. Now, the people in India. aU admire and wonder at, the 
remarkable suc('esses that hln'e attended the Japanese. No. doubt, the 
militury experts lmd strategists Qnd the apologists of the Allies say t.ha\ 
Ja'Pan was treacherous in its attacks and.. it had taken the ~ by .,:urpriae i 
and thut is the relWon why it has succeeded so far. But I personally do 
not believe ill tl thing like that. It is, indeed, bad propaganda according 
to me because, in my opinion,a defence is a defence .against all kinds 
of cont.ingencies. A defence must be a deftlnce against both.a. friend aud 
8:; foe. TreacherJ CIIU exist only between friends and can· never exist 
hetwt'en persons who are either enemies or potential ~m e  That ,being 
the pO$ition, I am prepared to admit that J span' concentt'a.ted its efforts 
and had organised itReH and had worked for 8 number ofyear8 to get what 
she wank-d. ~ got what she wanted. In the meantime, our Allies 
were sleeping and had given themselves up to pleasure a.md probably to 
profitmRki-ng. Viewing the situation from this line ,ood also having 
regard to. the {orces that are gathering in increasing strength against India, 
I desire to examine for myself as to bow far the Government of India are 
strong enough to ~ope wi·th the situation or at least are modern enough 
to tackle the problem. I personally feel that having regard to their 
way;;, hftving regard to their traditions and having regard also to its lack 
of eocperience, the Government of India, as they exist at present, ltre not 
so strong as to stop an enemy of India from taking possession of our 
countrv. But I do. believe that it can be so re-constructed as to nmlre it 
posRibie to move with the modern times and to fight the enemy. It is not 
for Uf;, e ree a ~' fiR Sir Stafford Cripps is om n~ over to India, even to 
suggest the pORRihlf! ways in which the Government of India can be re-
constructed. I believe his object in coming over to thiR country is not 
merely to !'Iolve, the constitutional dem:lloclt to the best of his ability but 
also, all J can read between the lines, and even if t,he first, thing should fail, 
to rf'-ConRtruct the Government of India in such a way as to be strong 
enough to meet the crisis. 
We huve willingly and with Ii knowledge of the dangers that face Illi\ 

voted all the demt:nds which the Government wanted and we trlso voted 
them on the basis of war. But in many a direction, 8S woe pointed out in 
certain cases lih the Supply Department and other Departments, I think, 
t.here is a considerable wastage and I am anxious to see that such a wllt!tClge 
does not recur in the Departments. 

This brings me to ('onsider the quef,tion of the propRganda efforts oftha 
Government. I, personally, feel, without meaning any disrespect or 
casting any aspersion on the administration of the Member in ch.trA'e of 
Information and BrOftlClcasting, that the propaganda that is done in India 
is Rornewhat primitive and elementary. I was l'8.ther surprised that in 
India, for instance, it is .8Qid tha.t Marshal Goering haR heen J.ltltinLo the 
Cot1('entratirm Camp. Two or three days later we find Marf\'hal Goel'ing' 
going to Turkey und having a Conference there with the -Gei'lltf.l.n Rnd 
Turkish Ambsl!sadors. there. Again, in the case of Singapore it W8!\ snid 
on the very day on Which it had fallen that it WM still hol.;ling out. I 
am merely saying what. I can remember without being able to quote ex-
tracts. We often hear many things from the Briti8h Bl'O&deasting' station 
whieh are suppreSRed by the All-Indif,l. Broadcasting station here. " Thhlgs 
like .tbege, give rise to sURpicion in the mindR,of people whO can think for 
tllE'msplves, t think it is a. thing which ought to·be immediately 'looked 
i¥ith Imd rectified. That is 8 matter which relates, I' believe, to the 
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counter-propaganda. Even in the matter of prOpagamda, certain things 
do not and Cllllllvt appeal tel an ~' For t '~  I will mention the 
example of V fOt Victory. We fimi everywhere that V stands· for Victory. 
I am sure the Government know and Honourablt. e n e ~ in this 1:{ouse 
know that a: good percentage of t~e population 01 IntJiu does not lmow 
even the letter V :arid they cunI\ot, pOSE-ibly understand wh'at is meant by 
V for Victory. On the other hand, w.herever this letter V is written, it 
has unfortunately given room for some mischief-making. We do not 
know who they are; prob$bly they ure students. They have written in 
certain, places the Tamil or the ,Sanskrit equivalent words which ,start with 
the sound of V. . For instance I was surprised to see on the" Bombny, 
Baroda and Central India Railway and in some of the electric trailll:i where 
the letter V was written _that some persons had writt!enthat V stands' for 
V'inasakale, whi'Ch brings about a kind of defeatist mentality. It gives rise 
to 0. very bad counter-propagand8' by. the enemies when it is done by those 
who are not interested in the welfare of Indians or the Allies. So that, 
I honestly feel that the Information Department, or whichever is the 
Depnrtment that is concerned, should immediately eonvene 8' conference '\8 
to how best to carryon this propaganda as a war effort and also IlS e. 
counter-propaganda. So far as India is concerned, I am a great believer 
that it is much better for war efforts that a grenter amount of truth is said 
than suppressed. 

My next point, also refers to war. I shall again point out. I h8\·e 
already 011ce before said in this Houlle that this ~  effort ought ~not to 
be made entirely a matter for the Britisher and the Britisher alone. I 
do not know how far you have taken it. to heart, but I ~ it very eincel'81y 
that Japan is laying the foundation or at least is' introducing the germs 
of a particular kind of hatred which I Irin afraid, if it takes shape will be 
the basis of the next great war,. and God forbid that there should be 
annt.her \nU. hut if war should he the normal feature of the world, I sincere-
ly feel t.hat, the next great war would be fought on. the colour b8ilis and 
Jnprm is nlr!'ady laying the foundation for that because we find, wherever 
Japan goes, she says "drive the white devil away" and this gives the 
impression that she likes the brown and the other devils or angels 01 
whatever 8he might, call them. But in B'Dy case, I want that the Gov-
ernment of India should do propaganda to countel'll'Ct that. In two wa.ys 
the Government of India can help tIS. In the first place, as has e~  
pointed out by my Honourable friend. Sir Vit)lal Narayan Chanduvarkar. 
the English people must. give up a bit of their uppishness and I would 
wlso advise that their Anglo-Indian wards should similarly ~ e up theil'! 
uppishness. W3 find it a. common sight in any cabaret. show or in the 
cinemas or picture!' that people. particularly the Britisl;J.ers, feel as if they 
have nothing whatsoever to do in common with Indians so far as the wllr 
is concerned. .  I flnd the Britisher struts in his uniform, it docs not 
matt~r where he, cnme from and he wants to create .11' great impression ~n 
poot Indians. Well, Sir, it is really ~  kind of thing that really goes 
down and affects the mentality of people who cannot think for themselves. 
It. doos not matter;, it is natural. 

.4n o~ 1e .ember: . Where do o~ n  this? In MadrsR? 
• 

·]I,au .Sahib •• Blvara.j: Why, all over India. You caD ftnd it 'Ml!'ht in 
the·train or as I said anywhere. Somehow that kind of feeling iR there and 
it is a tragedy that ~ should persist. I hope the Government of Iridia 
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will do soruething to remove thit;; feeling, partioularl;y at a time when 
Japan is carrying on thls kind of campaign. One can imagine to lD.eself 
as to how a campaign of the kind which J ~ m is arr ~  on a~ get hold. 
of minds which Itre unfortunately thwurted by experlences lIke tlleee. 
That is all I have to say with regll'l'd to the propaganda aspect of the war. 

Now, Sir, I do not e r~ to refer to many matters which are all im-
portant. The time at my disposal is short. The subject of constitutional 
reforms and the arrival of Sir Stafford Cripps was referred to. In my 
OW11 int,erest, I mean in the interest of! my own community, I want to 
remove the impression that we do not know our rigltt,s or that even if 
we know, we do not C8Te to fight for our rights. On this point, I wish 
to express a few words with your permission. Sir, for BOrne time past, 
it is my unfortunate experience as also tbe experience of many Honourable 
Members 'and it has also been the experience of the leaders of my com-
munity, that whenever statements-and tbere have been quite a storm of 
statements relating to constitutional reforms in India-whenever Bta'f,e-
nlE'nts WE're mndE' there has heen omission of anv reference whatever to the 
part or the lot tbat our community' should have in any constitutional 
reform. This iq the case not only with any particular political party but 
also with the Goyernment; whether it is the M ut;;iim League, or ",hethel' 
it is t.he Congress or whether it is the non-Party Conference .  .  .  .  .  . 

.An Honourable Kember: The Hindu MahaHahho . 

. ltao Sahib :N. Slvaraj: Or the Hindu a 8 ~ t a  which hItS no connec-
tion with UR, or the Government of India or even TIiR Majesty's British 
Government" all have dropped any reference whats()('ver to our omm~m t  
Inneen they do not make any mention of our existence at all. 

Sir Muhammad Yamin Khan: Mr. Churchill hus done that. 

ltao Sahib :N. Slv&ral: I shall come to that point. There is a method 
of expre!)sing it. So much so, we suspect that' there ill IT conspiracy 'Jf 
flilence resorted to by all the parties to push our case entirely into the 
backgroiind. They think, heing helpless, being poor, not having u plat-
form, nor like the Muslim .League haying a flag, nor a scheme like the 
Pakh;tan, that ,,;e can be trans,£erred from the slavery of one set of people 
to the slavery of another. I do not want to refer in very harsh or un-
harry terms to the connuct o~ most of these leaders and pM'ties. It is 
alBo very natural thnt if I am sleeping, if we are sleeping, ot·hcrs must take 
advantage of our letllnr<::y and, naturally, they will try to get the hest 
of ",hat they can .for themselves. We have had this experienc0 bdore 
when the. Communal Award was settled by His Majesi.:v's Government 
when IndIans were not able to settle things amongst themselves. What 
haPllened in that Communal Award? There was the -grant of 8eparate 
electorates for our community'. A certain number of seats were allotted 
to us which were so plsinly not near the proportion or the number of 
seats that we were entitled to get on the pO,Rulation 4~  All kinds of 
arguments were trotte~ out. It ~  a~  you do ~ot get the right type 
of men to fill the Leglslat.ures. Sir, Without meamng any, n~ t to any 
ono r~  Member ot thIS House, I have to see· a' House whIch consil'ts 
all of e:icperienceG people, all eloquent men. I think it.isinvariablvthe 
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other way about. Arguments like that er~  ~~ t p t ~ ~  01J,r nUU\.berb 
were reciuCled. So we feel that such things should not be repeated and 
I would request tIll'! Government of India, particuJllrly as it is constituted 
at the present day having on its body n number of Indians who were promi-
nent politicians nnd know the conditions that actually .exist in [ndia, to 
keep this in mind if they come into contact with Sir Stafford Cripps or if 
otherwise they have to advise His EXGellency the Viceroy or His Majesty's 
Government. There is another feeling which worries me with regBTd to 
Sir Stafford Cr pp~  When he carne out last time to India he came as 'iL 
man who was not probably recognised by the British Government or by 
t,he British Parliament or even by his own party,-I think Major Attlee 
disowned him in those daya,-and he was in a minority of one. And 
when he came out to India, I am sure he was shadowed by the special 
police and the C.I.D. of the Government of India. I do not know if hE' 
was a guest ut Vie{·regal Lodge then; but, unfortunately, when he toured 
round India he forgot that there was in existence some people called the 
depressed classes and that there are a few of them who can talk to hirri 
in English and express their idea'S. He never am~ in contact with the 
depressed classes. I believe he just saw one or two persons in the 
Congress Party and went away. 

An Honourable lIember: Did your community take any notice of m~' 

Bao Sahib ]I. Slvaraj: That is a different ma.tter :  I am merely slA&ting 
facts. Now he comes back to this country and he deserves to come in 
the capacity in which he does come at the present moment after his great 
Ruccess ill 'Russia. But whatever the reputation of Sir Stafford Cripps. 
may be, I do not. want to belittle him in the least. This unfortanate 
cOlin try has beer. the grave of many It reputation. I hope that Sir 
Stafford Cripps will succeed, to the satisfaction of all and bring 'about a 
8et,t]ement which will TJlellse everybody. While I honestly felt that we 
Rhould not at all refer to this constitutional question, I was obliged to do 
so in the interest of my community, and I hope my Honourable friend, Mr. 
Griffiths, will not take it amiss if I refer to it on this occasion. We on 
our part will not. do anything, will not exaggerate our claims or over-state 
Ollr case so as to put any obst8'Cle in the way of any settlement whieb-is 
liltely to be attained by Sir Stafford Cripps. .' 

1Ir . .Jamnadaa II. lIehta (Bomba.y Central Division: Non-Muham-
madan Rural): 8ir, I am sorry to say that the admonition whioh the 
Honoura·ble the Finance Member gave at. t.he outset of the opening of the 
debate on the Finance Bill WIlS not conceived in a happy straiu. He 
expressed the wish that Government being very busy with war there ehould 
he as short speeches as possible. Perhaps what has followed since tllen 
~ a  not been 8('cording to his expectations; but I venture to put to him 
o suggestion that. th£1 King's Government must be carried on even when 
t.hereis a war; the Finance Bill is the only occasion when the Members 
of the ~a at re get an opportunity of reviewing the entire administra-
tion and the financial and political  side of the country's affairs. And it 
is on that account that Members are allowed to give full expression to their 
views at l.he risk of some inconvenience to permanent 'officials. I 3m 
pure the Honourable Member knows that Mr. Winston Churchill hOR much 
~e ter war work than the Honourable the Finance Member can possibly 
have. t 1 ~r  Churchill has again and again maintained tha.t they 'v,ere 
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sure to succeed because they were a free country having free institutions, 
where democracy expresses itseH! even in the gravest time of danger, ana 
that, therefore, he never stifled Parliamentary criticism or Parliamolltary 
activities. I do not say that the Honourable the l"inance Member had 
e.ny such intention, and if he had the intention I am sure that was not 
fulfilled by. what hat-: followed in the last two days. Members perhaps 
want also to indulge in many repetit.ions because they know that on this 
"ccasion at least they can escape the displeasure of the Chair. That beems 
to be behind the long speeches that have been made, but thoir length 
.hould not perturb permanent officials whq are giving 0. trial to'. .democratic 
institutions in this country. I do not wish to make allY point of it 
except to tell him that I have no intention of making a speec4 of an 
hour and 25 minutes. I do not want to beat any record, the record for 
the length of Il speech was broken by one Member, and tnbt for the brevity 
of speech was broken by another Member; I hope to keep a golden mean. 

At this time, Sir, I wish to tell the House that I am speaking with a feel-
ing of indescribable sadness, because to me all discussions on other matters 
besides the war arc mostly wide of the mark. To me the war is Lhe one 
engrossing thing which must hush all controversy and we must present 
to the world 0. scene of united India determined to beat out the J ups. 
I am going to develop my appeal at the end of my speech, but ill the 
meantime,-as I cannot conclude today,-I shall take up ODe ur two 
points so that today's business muy be over. 

The first poinr. that I wish to make is what 1 requested the l"inance 
Member on the general discussion of the budget. On page 20 of the 
Memorandum the net revenue is stated to be 144 crorcs and the cost of 
collection is stated to be 4 crores. If t.he revenue was gross it would be 148 
crores; and still in paragraph 29 of his p~e  he has stated the revenue 
to be 140 crores. I am sure there is some explanation and I am sure in 
his reply he will explain what has to me been a slight discrepancy. The 
"'arne applies to the question of deficit and I hope the Finance Member wili 
clarify the point when he gets up to give his reply. 

Mr. Prelldent (The Honourable Sir Abdur Rahim): The Honourable 
Member may continue his speech tomorrow. 

The ASFlembl:v then a-djoumed till Eleven of the Clock on Friday, the 
13th March, 1942. 
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